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6247 LOK SABHA DEBATES
LOK SABHA Mr. Speaker: When both versions
Tuesday, August 23, 1966/Bhadra 1, are being received simultaneously

1888 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Re: Q. 599

Mr. Speaker: The House will now
take up questions. Shri M. L. Dwivedi.

Shri M. L. Dwivedi: Q. No. 599.

The Deputy Minister in the
Ministry of Food, Agriculture, Com-
munity Development and Co-operation
(Shri Shyam Dhar Misra): The De-

partments of Food, Agriculture, Com-
munity Development and Co-opera-

Shri M. L. Dwivedi: The original
notice of the question was in Hindi,
but the reply is being read out in
English.

Mr. Speaker: Now, there is simul-
taneous translation.

=Yt Ho dvo fgdat: Wemw AT,

ot e feedy # fRaT T & & s
ITFT Fi IAT FFAT & faay sra ?

Shri S. Kandappan: When there is
provision for simultaneous translation,
this kind of insistence on Hindi is
not proper.

Mi. Speaker: Well begun is half
done. Why should there be any ob-
jection when Members are getting
simultaneous translation in both Eng-
lish and Hindi?

Shri M. L. Dwivedi: It is not well
begun. It is badly begun.

Mr. Speaker: Members are getting
both the English and Hindi versions.

Shri M, L. Dwivedi: The original
notice of the question was in Hindi.

there ought not to be any objection.
But those Ministers who really can
answer in Hindi should try to do so.
When the notice of the question is in
Hindi, those Ministers whg can ans-
wer in Hindi should try to give the
answer in Hindi.

=} WEAX AT AWOL : qg Feaga
HTHATT § |

Shri Sheo Narain: When the notice
of the question is in Hindi, the ans-
wer should be in Hindi.

Shri S. Kandappan: We must have
the answer in English,

Shri Sheo Narain: It is not neces-
sary. When there is simultaneous
translation why should they insist on
English?

Mr. Speaker: The hon. Minister
can speak in any language he likes. 1
shall leave it to him,

Shri Shyam Dhar Misra: If this ba
the order ‘that the auestions given
notice of in Hindi, should be answered
in Hindi, then, since I know Hindi,
I shall henceforward try to answer
them in Hindi. But at the moment,
I have not got the Hindi translation
with me. So, I shall read out the
answer to this question in English,

stwo oo fdR : W w
fey %7 TrvaceE WY R ?

= sawET e {7 wTor qmET
fear e g &1 |

Shri Bhagwat Jha Axad: When the
hon. Minister knows Hindi why is

-he insisting on reading it in English?
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Mr. Speaker: He ig not insisting.
He only says that he has not got the
Hindi translation.

Shri Bhagwat Jha Asxad: But he
knows Hindi. .

Mr. Speaker: Is Shri M. L. Dwivedi
putting the question or not?

=t Wo ®o A : weuw' wdiam,

& gt Fveet faggr o § 1 AR
T FAT A_AT
sﬂmaztaar‘: GEREL

et & fear war @ a1 W= mEREw
seF R iAW 3 g ?

Mr. Speaker: There is nothing fur-
ther that I can add. The hon. Minis-
ter hag said that he has not got the
Hindi text of the answer with him.
T Y Fg foar @ B o fafaex
ft ¥ 9= 2 g%a E A Jafe Aifew
fer & &Y aY a7 fee Y & gawT sarw
J 71 Fifew fear #3)

8hri S. Kandappan: I would like
to make ome submission. Please al-
low me a minute,

Mr. Speaker: There is nothing more
to be said.

Shri Sham Lal Saraf: On a point
of order. Now that the question has
bee put already, let the hon. Minister
reply to the question.

Shri Inder J. Malhotra: The hon.
Member Shri M. L. Dwivedi has al-
ready put the question, and let the
Teply be given now.

e Ixqmar wrdwy

+
*599. sl wo wro fydad :

ﬁgﬁlgﬂﬂ:

st ®o Wo wwRW :

W ATTEN WY gy :
*

=1 wwr, viy, wqufoe fewra
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nrm‘t WY qg qqTT w7 ww
w4 fe -

(%) = ofa Irat wrdwnY ®Y
Y 27 ¥ fefag 5@ & Y o
waeg & anfaw faew v e
v v fawi & aw afe ww=aw
wifts @ ¥ fay « waw fr
taqmr s e femm

(&) g7 w1asa) #1  Fr-
faa = & fag o+t $1 Wi geaew
O & are & faard 9w fagq wmenew
¥ grg F1§ TATET guag qifae fear
g, WX

() afz ag, A @ & wTOV
§?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shyam Misra): (a) The Departments
of Food, Agriculture, Community De-
velopment and Cooperation have been
placed under the overall charge of
one Minister. Secretary for the De-
partments of Agriculture ang Com-
munity Development is also cojpmon.

(b) A Cabinet Committee *of the
Food and Agriculture has been set
up under the Chairmanship of Minis-
ter for Food, Agriculture, Community
Development and Cooperation and the
Minister of Irrigation and Power as
one of its members. He is also &
member of the Agricultural Produec-
tion Board. Moreover, ~for specific
matters, such as water utilisation, a
Committee of Secretaries for coordi-
nation between the Ministries of
Food and Agriculture and Irrigation
and Power is being formed. For
specific grojects, frequent constiations
take place between the two Ministries,

(¢) Does not arise.

st W w T : fie arAdn
= ¥ s oY g A ¥ vafeg
& w1 quitfed ot wem
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Shri Shree Narayan Das: May 1
know whether the arrangements that
have been made at the Centre have
also been made at the_level of the
States? If so, what are the arrange-
ments there?

Shri Shyam Dhar Misra: This mat-
ter was discussed in the Chief Minie-
ters’ confererce recently and they app-
reciated the step. This has been left
entirely to the State Governments,
that all these departmentg should be
integrated into one. Individual States
are now looking into it.

ot ayae fag ¢ a8 WX ¥ AR
frag faaat st ot g ¥ & IR
Ao F gy & gowc &
g AT uTEAT § W A f ww@w
&1 & W fafza § fe 1€ oY fawror fora-
w7 f Fors wran ¢ G 2 @ fowet B
fareft WY &< 9T T & 9T wigy
Fu=ag g A1 ¥ A §H ARy &
% & g T sgweqy Ay wf W
X T aF ¥ N G Tylve
gl % Y fzar wan g ar & AQEr
wArm g fomw fF wgi-owl 99
¥ Wyw ¥ auAg ® wiavgEar g agl
) I g wifaa ) 3% ?

ot s fasy : g1 A% aan ¥
I § A g 36 X a% § O S
® s A ¥ ol 7gi aaEe WE
e &t Wit g Fm foaw & Foad
e, @i wivw, fafeed os
TFFR & U 9 BT T ay
tmmamiE s  ge 2A &
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g % & 1 TR T @ W
foroe fwar qv Afea Iaw G
¥ &, wo T & g BT 3 T

Shri P. Venkatasubbaiah: The
Ministey hag just now said that there
is a Committee ypder the Chairman-
ship of the Minister of Food and Agri-
culture to co-ordinate al] activities of
varidus * Ministries for implementing
the agricultural production program-
me. How many times has this Com-
mittee met after its constitution and
how many of its recommendations
have been implemented?

Shri Shyam Dhar Misra: It is a
Cabinet Committee. I do not have a
record of the number of times ®
met, but whatever decisions. are
taken are implemented.

Shri Vasadevan Nair: Is the Minis-
ter in possession of certain suggestions
made by the Minister of Irrigatiom
and Power, Dr. K. L. Rao, to the ef-
fect that if proper allotments are
made for {irrigation in the Fourth
Plan, states like Kerala which are
chronically deficit can be made sur-
plus states? He had made some con-
crete suggestiong pertaining to my
State for a Rs. 30-crore plan for irri-
gation. Hag the Minister considered
those proposals and in co-odinatiom
with the Irrigation Ministry, have
they placed these proposals before the
Planning Commission and got sane-
tion for the same?

The Minister of Food, Agriculture,

Community Development and Co-ope-
ration (Shri C. Subramaniam): It is

before the Planning Commission. Ia
the overall picture, we have to take
a decision, that is how far further
irrigation projectsy have to be takem
up and how much increase should be
made in the allocation for irrigation
current,

Wty Wy § qg S
“wredht § e 7 Wi & e @
o vy T v IE¥ fer
st gut ? fec ow ara & ag qo
gt § e g 9 s olfima @
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T fafrey & A9 Y Qe & WY SN
W FY gEWEAT § 4T gt ?

«ff Tway faw ;w2 # A
FrATfEATA TAT AT E | TG A TG
F FHET § | Tw Fae fafaeed
£ fogd fr Saomie feudie & A
wiFea feméde & fafaee o &,
Y T8 UF Sqeie wfawa< & afaq
o weax § foad fv smaew &
@iFea WX g9 § Sa& 7=
& ok fefgme afaq oz @ w921 &
ST f dex § € 1 7@ SrdeawE ¥
AT GAT | ST 9% WIZAX LI
FT AT § WAL O Agl deX
% gieeax fafreer & ag g wfew
A9 ST TaT Y R A T A w A
ag e fufaeed & g g @1 w2
Iwweax fafreetr & am 1

ot gzt fag : FEmfedww 71 %
AqaT @ 99 % 5 Foniedwe
TiEt A T3 ST HR IW FT BA I
grar & 5% aig & segfad) Saaase arr
gNFear feurdde # fawfoi sk
T {FHSwE A A qwErg g
g foam fFaem g g v a
farm =1 @ faedt & 7 dide frear §
AT 7 faer iy faerdy 1 Y gre &1 3@y
qUH ag oAt g { i A g
F & o Far Fenfedas @ 919
|7 Fdr frue @ o1 @ & oy
fF g AT fawet & spnfeRm= En

cgmaMm Y aTag g fE. .

A AFIEY : JJAT qF4T AT QT
qgAT &Y g1 T §, gE@T Fy Q) aFar
|-

=t &= Tag : gEw W Ay R
Y gIEdiT HFAT F G Y ey
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T AT Weguw sEwy + g
fraa &1 &1

ot 3qwaT Gy @ |t § e
FPTEAT T F7 sre<T &, g oy
& IO SR ¥ A o A W wwd o
agl SaaT wmiiedww 2, dfww ot
TERd U9 SRR § 9§ @
T ¥ fieox o fpor o @ & fr 2
TiHeaX SN &1 o /R g%
Afd q, arr o o Hw F AFAY
fY AN Ao qHo T & g Q@
TR § F0 #X, AR TRETH
sIfRad &Y ST § € 98 wiiEeat
fewdde ¥ wage W a® ¥ @R
S & v Qifipeae femiddie AR F3a-
fadr sqamiie & g FEOEE WK
FEnfeaw g1 |

Shri Buta Singh: The second part
of my question has not been answer-
ed,

Mr. Speaker. 1 cannot spend more
than 12 minutes on one question.

Shri Buta Singh: On a point of
order, the second part of my question
has not been answered.

Mr. Speaker:
been answered, that
Next question.

Shri Shinkre: Why should this ques-
tion be answered by the Ministry of
Food and Agriculture? This ques-
tion relates to newsprint plants, in
U.P. and Kerala I think it ought to
be answered by the Ministry of In-
dustry or at least Commerce.

Yes, one part has
should suffice.

Shri Ranga: Shri Buta Singh’s
question is quite relevant. Why do
you say one part has been answered,
and that is enough?

More than one ques-
He has put a very

Mr. Speaker:
tion has been put.
long question.

Shri Ranga: It was only one ques-
tion, which was in two parts, and you
were too rough with him.



6255 Oral Answers

Mr. Speaker: The Minister might
have answered what amount was fix-
ed for the fourth plan,

Shri Shyam Dhar Misra: As far
as I know, the plan is yet to come,
but the figure of Rs. 2,400 crores pro-
bably has been allotted for the agri-
culture sector ag a whole.

Shri Tyagi: That will be nothing.
Withdraw that amount, It is better
that amount is withdrawn,

Shri Shivaji Rao S. Deshmukh:
Some supplementaries should be per-
mitted.

Shri Tyagi: We cannot allow agri-
culture to be neglected like that, You
better withdraw your amount.

Shri C. Subramaniam: I agree, I
am one with you. Specifically for
agricultural programmes no doubt
about Rs. 2,400 or Rs. 2,500 crores is
allotted, but agriculture has to be
backed up by other things also, by
irrigation, by fertilisers, by power,
by tractor. If you take all this into
account, Rs. 5,390 crores is the amount
which directly goes for the promotion

of agricultural programmes. (Inter-
ruptions) .
Mr. Speaker: We can have discus-

sion, I cannot allow more than 15
minutes.

Shri C. Subramanfam: I am sure
the plan will come before Parliament
and I cap rely on the solid support
of Tyagiji.

Mr. Speaker:

Shri Shinkre: What about my point
of order? Does it not arise?

Next question.

Mr, Speaker: No.
Newsprint Plants in U.P. and Kerala

*
*600. Shri Yashpal Singh:
Shri Shree Narayan Das:
Shrimati Jayaben Shah:
Shri Vishwa Nath Pande:
Shri M. Rampure:

Will the Minister of Food, Agricul-

BHADRA 1, 1888 (SAKA)
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ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that two ex-
perts of the World Bank have recom-
mended the setting up of two factories
at Haldwani in U.P. and Travancore
in Kerala for the production of news-
print; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) The F.A.O.]|World Bank
Mission did visit the States of Kerala
and U.P., but hag not yet made any
recommendations.

(b) Does not arise.

=t ot fag : fegmr WO §
UL EFATHST T UF AT T TG & 1
TF BT @ w9 GEAgl § #
R g W ATEET & | G A9 e-
fooer =wmgd § e wfeww ¥
=T %] &) Gsfawa femr g 1 &
ST FTE § 5 Fe aw e gEl
2oy g fade w0 | g 3@ A |
FT aF Yoh AT Y ST |
Shri Shinde: This question of the
hon, Member does not fall within the
purview of this question. As the Minis-
try of Food and Agriculture, we deal
with the raw materials from the

forests and we are not concerned with
other things.

=it aaretag : oS ST aeqs
g1 I9F § qBAT =7fea 47 |
Mr, Speaker: This deals with the

setting up of two factories for news-
print, and thev are concerned with

the raw materials,

ft wre fag : 0 § 7 qF T
& qqen faar i o e g
# frelt § St goifas 4 sty
T | 0 FY TE § AR A g
To flo Fqaz A TE |
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Shri Shinde: As 1 have already
mentioned the team visited a few
States in India including Kerala and
U.P. They were impressed with our
plantation programmes and the raw
material potentiality of our forests.
They have not submitted any report.
They may submit their report to the
World Bank and thereafter perhaps
we may get it.

Shri Shree Narayan Das; Was the
team invited by the Government or
did it come on behalf of the World
Bank? When will they submit their
report to the Government?

Shri Shinde: In all four represen-
tatives visited a few  States—three
from the FAO and one from the
World Bank. In the initial stage we
had suggested to the Worlg Bank
that they might examine the possibi-
lity of developing "some forest-based
industries, mainly paper pulp indus-
try in India.

=t fazaara arodg : I WA
Tt wERY A qaema § fw faww &%
F 1 fawiaAl A I R 1 7w
fam ot SR ol ooy feoie i
& g 1 & ag s =g g o ag
A7 MrER WX WhEr &1 owwo
& T A, gt R ST W § AR
Fga & fad o1 § 7 9 AR & Fe-
arar Jaw & fq¥ aga Swgw § |

Shri Shinde: I think no licence is
required for setting up such indus-
tries; if some parties or the State
Government are interested to pursue
that subject matter, I think there will
not be any difficulty.

Shri Shinkre: It has been reported
in some newspapers that some ice
cream manufacturers have been
arrested for mixing blotting paper in
ice cream and this way I find some
connection between paper and food.
Is that the reason why this question
has been addresseq to thig Ministry
instead of to the Ministry of Industry
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and Supply? ... (Interruptions). 1
want a reply to my question.

Mr. Speaker: He says blotting paper
has been found in ice cream and there-
fore this ministry is answering the
question. Shrimati Savitri Nigam.

Shrimati Savitri Nigam : Is the hon.
minister aware that in various areas
of UP, a lot of raw material for
newsprint is available and if so, was
this mentioned to the World Bank team
when it came for investigation and
what were the termg of reference of
this team?

Shri Shinde: The team visited U.P.,
and found that the U.P. plantation
programme Was going on very satis-
factorily; they were happy to find that
there was a great deal of potential for
forest raw material in U.P.,, whick
would be useful for forest-based in-
dustries.

Shri Vasudevan Nair: The hon.
Minister says that his ministry is
concerned only with the raw material
aspect. May 1 know whether the
Kerala forest department has any con-
crete proposal for eucalyptus planta-
tion so that they can have a news-
print plant in the near future?

Shri Shinde: We have an all-India
programme or planting eucalyptus and
other species which can mature within
a short period of ten years. Kerala
is included in that programme.

Shri A. P. Sharma: Has this team
surveyed only Kerala and UP. or
other parts of the country like Bihar?

Shri Shinde : The team visited many
States like M.P., Mysore, Kerala, etc.
but they did not visit Bihar.

Shri A. P. Sharma: Why ot Bihar?
There is a lot of raw material in Bihar.

Mr. Speaker: He can argue that
afterwards.

Shri Jaipal Singh: For years we
have been hearing about the experi-
ments that have been carried on for
manufacturing paper from bagasse. 'I
want to know why they are still
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thinking of the jungles and not of
'bagasse-manufactured paper.

Shri Shinde : It is true that bagasse
which is produced in the sugar facto-
ries is one of the raw materials which
could be utilised for the manufacture
of paper pulp. The Government
licensed a number of bagasse-based
units but unfortunately very few units
have come up. There appears to be
some technicai aifiicuity in the matter
and the Government is sezied of the
matter through our ministry does not
deal with that subject.

Shri Jaipal Singh: What are the
technical difficulties? The other coun-
tries are facing them.

Mr, Speaker: We might be feeling
them.

Shri K. C. Pant: The Minister said
that because of the afforestation pro-
gramme in U.P., Government indicat-
ed to these experts that there was
potentia] for the development of these
forest-based industries .here. May I
know whether on that basis, regard-
less of the recommendations of the
experts, Government feel that fac-
tories of this kind should come up at
the places indicated in the question?

Shri Shinde: I have already said
that U.P. represents one of the States
where these industries cap be deve-
loped. If my information is correct,
BOW no licensing is required for sett-
ing up of this industry. It is for the
State Government and interested
parties to undertake that activity
now.

Visakhapatnam Shipyard

+
*601. Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Madhu Limaye:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri H. C. Linga Reddy:
‘Will the Minister of Transport, Avia-
tion Shipping and Tourism he pleased
to state:

(a) the progress made in the manu-
facture of ships at Visakhapatnam

BHADRA 1, 18838 (SAKA)
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Shipyard;

(b) the number of ships manufac-
tured so far in the country;

(c) whether Government have also
entered into any agreement with some
foreign countries for supplying India-
made ships to them; and

(d) if so, the details thereof?

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimati
Jahanara Jaipal Singh): (a) The
Visakhapatnam Shipyard which was
building the old ‘Jala’ type cargo
ships of about 8,000 jead weight tons
each before it was taken over by
the Government of India in 1952, is
now capable of building liner cargo
ships of about 12,500 dead weight tons
each according to modern de‘signs.

(b) 39 sea-going ships.

(¢) No, Sir.

(d) Does not arise.

To T wAET Aifgar ST HK
SHAFT ¥ GFES § 957 OF o7 Awa
& feame ¥ a1 AW 12,000 &7 q@m
39 femra § oF Sgr fawmaioa %
o™ ® &9 St @ AT ST /1K 9-
A A frm damrg ?

I F arg A S wIGY F qH

& WX Fig AT TFS F T gEAAT

R g §, § T WERA JaTy Ay FAT
I

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): We have figures for ships of
German design and Japanese design
constructed in Visakhapatnam. Re-
garding the cost of construction, I
cannot say separately for America,
but the international price will be
round about Rs. 146 lakhs (pre-deve-
luation), whereas the average cost of
construction in the Hindustan Ship-
yard is about Rs. 210 lakhs, Goverm-
ment give subsidy for the balance
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between the international price and
the Indian price. I am not able to
gay separately what is the comparison
to American price.

o TM ARG ifgm :  v@fF
fanmEaaw AT JEsE 9w 8
SE F & fag, Aegy ey, Gt
T, AT T AT F AT ATRAT §
o iy g T saTeT TNT O A4t a gl
WET 99 § I FAT FTHIT ®1$ q4T
T g9 Y ¢ fa foray faey wgra
T AT FFafaat w1 gfaen fae STy
& TEl a9 AW F FgT 9N A a8
g QY WY ? & awwan § 5 gfawe
ST SR

Shrimati Jahanara Jaipal Singh:
India is not so technically advanced
like UK. Japan and America. Re-
garding the cost of our ships, nearly
50 per cent. of it has to be imported
and that means foreign exchange. That
& why the cost of our ships is more
than the price in those countries.

Tro T AANET Mfgar : @,
wET, A9g A foaqer &9 9 ggar
gamwH?

weaw REEW ¢ S Fg g B
gt g7 qates ad € 1

Mo TN AAGT Aifgar : TF 9
& T SUTRT aqTY § WK ATy 61 i
gaaen g

Mr. Speaker: In the latter portion
. also, there is something.

Shri Sanjiva Reddy: It is true that
these things like wood and labour are
cheap. But we put in a large amount
of labour there. Our production has
not yet picked up to the target of six
ships a year. Therefore, the cost of
production is also a little more be-
cause extra labour has to be put in.
‘When we begin producing six ships a
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year perhaps the cost of production
will go down,

®lo IW WA Afgan :  fae
Feafwat 71 6 gfaar 47 st § e
ERCEEHE R HER RS
Shri Sanjiva Reddy: No, Sir, we
are trying to streamline this and then

construct standard ships there and
bring down the cost of production.

Mo T WANER AMfgan : 35 7 aga
%% 2T § |

Mr. Speaker: He wants to know
whether any foreign companies are
being provided with certain facilities
to sell their ships here?

TTo W AT wfga : 3F Fi-
w4 g WA g 5 o+ uw mimer
Y §, FHET T F |

Shri Sanjiva Reddy: They do pur-
chase, Apart from what we build in
the Hindustan Shipyard at Visakha-
patnam, a number of private com-
panies purchase from other countries
also.

Shri Hem Barua: Recently they
have purchased one from England?

Shri Sanjiva Reddy: No, Sir.

Shri Shinkre: May I know whe-
ther it is a fact that the real reason
for this exalted cost of production in
Visakhapatnam Shipyard is that so far
we have not tried to adopt a single
design produceq by indigenous talent
and this Shipyarq instead of encourag-
ing local talents is discouraging them
as a result of which so many, even
young, engineers are giving up their
jobs there? So far this Shipyard has
not produceq anything worthwhile
because 8000 ton cargo ships is noth-
ing. The real reason is that they
spend so much money only on import
of designs from foreign countries. May
1 know whether it is the main reason
for increased cost of production?

Shri Sanjiva Reddy: That is one of
the reasons. Therefore, we are try-



6263 Oral Answers  BHADRA ],
ing to standardise now. It has been
decided, as a matter of policy, to
achieve standardisation, that the Hin-
dustan Shipyard should henceforth
concentrate on liner type cargo ships
of about 12,500 tons dead weight
done in the Cochin Shipyard. That
while ships of large tonnage should
concentrate in the Cochin Shipyard.
That is the decision taken now. There-
fore, when we begin consiructing
standard ships there we will be able
to bring down the cost of production.

Shri Shinkre: When are you going
tc adopt our own designs?

Mr. Speaker: Order, order.

Shri Shivaji Rao S, Deshmukh:
May I know whether it is a fact that
the largest single factor which has
contributed towards pushing up the
cost of production at Visakhapatnam
is the abandonment of the heavy
plate steel factory at Wardha?

Shri Sanjiva Reddy: We are
importing heavy plate steel which also
contributed towards the cost.

Shri D. C. Sharma: At one time
the Managing Director of this concern
was g gentleman who was sent to
France for acquiring technical know-
how to build ships. On his return
after acquiring the know-how he was
shifted as Secretary of a Ministry.
May I know if the Government has
focund anybody who understands
ship-building, who understands the
technical know how of ship-building,
to act as Managing Director of this
concern or it is being left to the
ICS people who leave it as soon as
they get a better job?

Shri Sanjiva Reddy: No, Sir; a
technician is the Managing Director.
He is Mr. Rowthe who spent 40
years as a technician in ship-building.
He has spent all his life-time in the
-construction of ships.

=t twm : fqwraeEw § ah
T ¢F A1 § frw dure ey s

@R § AR wreer ¥ faw frad Aoie
ol s ?
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Shri Sanjiva Reddy: Already in
answer to part (b) of the question,
I have said that 39 sea-going ships
have been constructed.

Shri Vasudevan Nair: In 14 years!

Shri Sanjiva Reddy: Yes. We have
orders already for about ten ships or
.so and we will continue constructing
them.

St vermw : #9 ag ger ar fv amw
oF a¥ § frae @ E AL .,

Reqet WP ¢ IR T feAr §
frafegaa i gay av g

Shrimati Sharda Mukerjee: One
understands that this Shipyard has
had a retired British Rear Admiral
ag its technical adviser and that the
consultants we have got are British
consultants who have come here to
tell us how to have a general lay-out
and production programme including
material control. May I know when
Japan has made far greater progress
in recent years and has outstripped
Britain in this, we have continued to
have this? Is it that one of the reasons
why we have got bogged down is that
the British methods seem to be out-
dated? Why is it that we have gone
to the British instead of going to the
Japanese who have made great pro-
gress in recent years?

Shrimati Jahanara Jaipal Singh:
That is not correct. The Shipyard has
an Indian firm of technical consultants,
Mr. Daya Shankar and Associale, to
advise on ‘re-organisation and lay-out
of the Shipyard.

Shrimati Sharda Mukerjee: Is it
that the British consultants did not
come to India?

Shri Sanjiva Reddy: Not in recent
years.

Shri Vasudevan Nair: May I know
whether Government has at any time
enquired into certain reports that the
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reasons for this sorry state of affairs
at Visakhapatnam is that there are
forces working behind who are inter-
ested in supply of ships from foreign
countries and who have done some-
thing for the slowing down of pro-
duction in our shipyard?

Shri Sanjiva Reddy: No. Un-
fortunately in the Third Plan we
could not provide enough foreign ex-
change and, therefore, we could not
stock the necessary materials which
were to be imported. That delayed
the construction of ships this year.

Y qRFEQT - Ay A, §
ag AT areaT g o asiy weelt Wy
q w5 o=@ gw Sumer s AT
T, a9 qEQA G S, F9T @R 7Y
og wie) & o =i agi o oY 5=9 wfa-
FTQ w7 & F faRel § o< 29 3w & Wt
1 3 g9 ufas oz fag § s
| 9T A A9 ;M & w92 faw
T a7 §, S Sfaa e qx gt
@ ¢, T A W ufuw of fow
ST AfaT 399 fear STy &1 FW
ITF) war A g, SfET wen @
A2 §, T I T FIOTHEA & 7
Shrimati Jahanara Jaipal Singh:

One of the reasons why the cost is so
high is that most of the ancillary
equipment has had to be imported.
Now, because of the efforts of the Ship
Ancillary  Industries Committee, a
standing body set up by the Ceniral
Government, we are trying to persuade
Indian entrepreneurs to come into the

business and set up the necessary
factors.

Mr. Speaker: Next question Shri
Vishwa Nath Pandey.

st AT - & O EE qv
fr st o3 fam 7Y . . .

WA WEET © AT AT I3 SEY,
SR e T AR AT FAH |
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et ® GRA’ wawe A fad
* * *

+
*602. »t fazgmy orega
st go Ao fam G :
%t So To =mzAl :
st adfargy 3@ -

T g, v, amates faww
AT GEHIT W 19 THA, 1966 ¥
arcifea wevr d@em 1188 F IR &
Hraeg ¥ g QT E FT F 0%

(%) = 3@ a¥ @t weAl F
GIT FEHT a1 {9 ¥ 9= FEd
g, x

(=) afs &, a7 a8 ¥ goan §
frq S aET § ?

@y, gfw, maifes faem aur
AT AT H  ITAAT (ot @
fam) : (%) W (@). oF faaw
QT 929 9 1@ AT § |

faaoor

196566 ¥ wafg ¥ 2w ¥ g2
& a% gar oo fomd F1 3w F 5y
Wl Y axg aud e e Fww
Y FHAT H H gif o WL FA"A
921 | 1964-65 F1 gaaT & a5 A
fafow wual agr fafaw fast & o=-
o g o | waw weat @ Rt fe
SFIT F—

(1) =maw, :

auq 3f5 wrawa & 9ol § wEw
& §9 Sqied § 24 whawa w4 gf
qurg oafesw dErad (sew s_w) §
9w F geaarad § 2 Wfqwa afa gd
(2) 9 : |

gfgamr (domw), sefE (SA
), Rt (TSEdE), aigrar
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(faer) =T gy (wgrrsg) F 5
a7 2fy fgeil § 9 y@ wAA AT =
et § 1964-65%1 TATH 1965-
66 ¥ A ¥ g JeeA ¥ 2. 6 wfawa
frrae =g aoeg fare & wmram= e
# 20 st afe gih

(3) 7w -

dfgarar (fa17), ey (I
W) gar g (TeeE) #
w1 999 47 | foed av
AT H 1965-66 7 AT FARAH
ga faem#x 35, 39famm 3fz 350

DRE

arel (TIEE), q@ (TA)
TAr AT (AGAEZ) { SAL TAqG
¥ sy & 0 foed ad & gAar
1965-66 ¥ 39 fIal § sax ¥ wAq@
STnae § 2. 5 gfqwa #4938 )

(5) awrw:

Teitrg q9r qreT faet ¥ & s
% foum § o 9 g% & 1 NG
% 22 sfawa Iwaed agr Aafs qrey §
Jeared § 12 wiqwa war |

=it fazaTa qET @ AT AR
g A WY faawo g q@w 9T @
2 Sa¥ ag ©yez & fiv G &1 ot s
2 | W F o & .=l °, 3o & feal
& wigifeag faar @1 § a0 /9T &Y
1 9gwa § fF &y w1 safa &, wa: &
g s 9rar § fF jw & R
feay i € faad @99 &7 mow
&1 € g, toaw fasii o srow T a3,
&9 q< T v 4w gar § a4qr gad
& i ool Ife gE g ?
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ot somewe fw s 5 T oY

 faeslt qwr Wt sare foar araAl s

MNagag fFga NI F o
o {9 # wraw femr o et 0F
S I q@T § wEr sER A fAA H#
Fad foar @ & 1 3@ gHAEN &
F qEE F ©7 § 79 aY g q€
T mor a1, 99 TAF AR 756 7A
TE FEFNABL A0 To FIATA F 77T
132 fasi & sam q& fwar T &
M dHadfr A § g8 adw
fafama oFg & Gadea ¥ 19 § 3§
gfezm Fagdy Nam N a9 @
& | 39 IHIT AT T A FY faarar
JT7 @ AN dHaety AvAar § dw
fafags owe & goq @4 gy

ot fasgare adq : &9 ag qer
g fr faaar a9 s77 &Y <@ &, 9a%
FIIT F wyaT @R FIAfy giiw
@y ?

=t e faw 0 8 gawr @
g fear av s wrwr Y JaTE | A
=g a1 {5 oF FAS T TaFT gqFITA
four qr, SaF TS g AA & v 0w
TET A A W™ lse ) s
w07 31§ 7 1 fed 7w § A s
T WY TETE |

=it frgaw q¥g : & ag ST
aTgat g & Y o9 g% @ &yt
¥ o WY, IEH I g
firqaT AT § W T g faaar
[ E, Al wT AL AT Y ?

5t mwmee faw ;W N wr
FATET AT &, Q@A =AM AL
$9 9, frad gafad At &, Iy arw
F O G N, W AT S
[ §, AqEY 99 e oAtq F fear
vy
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Shri H. C. Linga Reddy: The hon.
Minister has said that the yields are
very good under the package pro-
gramme. May I know whe'her it
is the intention of the Government
to extend this programme to the
entire country to cover the other
areas also?

Oral Answers

Shri Shyam Dhar Misra: I said
that this package programme was
in relation only to 15 to 16 districts.
Now, it is going to be extended to
about 113 districts, to about a thou-
sand and four hundred blocks. (Inter-
ruption).

Shri H. C. Linga Reddy: The hon.

Mr. Speaker: Order, order. No
“If so”. Shrimati Renuka Ray.

Shrimati Renuka Ray: In view of
the Lajinsk’s Report on Land Tenure
in Package Districts, about which
must has been spoken in this House,
I want to know, even if in package
areas, at least changes required have
taken place that is to say the land
tenure system improvements made
according to emphasis law in that re-
port.

Shri Shyam Dhar Misra: All the
facts about this question are not be-
fore me. From memory, I can say
that in Uttay Pradesh—in Aligarh—
there have been land reforms. In
some s other States also, there have
been these reforms. I am not in a
position to say more.

Shrimati Renuka Ray: Will the
Minister inform the House later?

Mr. Speaker: Order, order. Shri
Hukam Chand Kachhavaiya.

=it g T &gE ¢ & ag s
gt g B aww & 57 b S
FZ T AR M F R TF T A
TG faT T §, T 3w g frewr
aiw et ¥ frad agrmaT r g R ?

ot sareee fem 2 #Y Wl T G
5 Rz gra I=TGT ATAT E, 4G FTEHA
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ST FLHA G 9747 Al &, Iqar
I°g FETAAT AT ¥

=t FeR TR T fred g
aret # frady wgrgar & ¥ ?

ot PR a0 g8 we Ao
= & far gew #aw @, @ ol
Mfeg =fzy

st frffa fag ool w6 oY X
FaraT £ TF =TT Wt § a1 ard wear
faFrat 3 1 & d oY ¥ AT STgaw
g5 ooy fa & 7% Ffae o
q¥r arer g Erir A 79 faad wwae
o fora @ sy 9y € Sed A
F FIT @ 3T TS /T F JIST S0
g1 F 7 S § 77 A AT AvE g
fF I=r wgaT & B 33 &= § avain
FATR I L 8, g A A qama & 2

oft wmRaT faw : &9 AT I
FE ARG FETA TG
A AT, IO AT ¥ AR
I FHET T GUAT AT [ 1 FAT TG TF
AIAAT qe87 #7 fAsit UF 7 gva7y 2,
9g %! fAit g g, 3EH § 3o T
Fg aFAv |

Shri Bakar Al Mirza: Is the hon.
Minister aware that this American ex-
pert’s report was specifically for the
package programme and is he zlso
aware that this expert has pointed out
that due to unjust land tenure system,
due to share-cropping and due to the
need for land reform, production is
slower in those areas especially in the
Tanjore district from which our Food
Minister himself hails?

An hon. Member : He does not come
from that place.

The Minister of Food, Agriculture,
Community Development and Co-ope-
ration (Shri C. Subramaniam): Where-
ever there are tenants who do not
have security of tenure, they are un-
able to get loans, and therefore they
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are not able to put any material in-
puts which are required for the pur-
pose of production. There was a
very useful report about it which has
been taken up with the various State
Governments, and there is an all-
India Committee also to see and watch
the progress of land reforms in these
various States. But I might confess
that inspite of these efforts, we have
not made any considerable progress.

Shri Sham Lal Saraf: May I know
whether the Government will extend
the further activities of this pro-
gramme of package districts to all the
States and, if so, who will meet their
expenses? I want to know whether
the States or the Centre will do it.

Shri Shyam Dhar Misra: This will
be a State plan scheme. The State
Governments, under the plan schemes,
will cover the cost, and the cost of
this programme,

wreta wfafrant w1 = & gqaw

*¥603. =t fagsax sam: wr fafa
"t 26 wdw, 1966 ¥ aifFT ST
FEqT 1334 & IAL F GFa+g § Ig T@
Y 3T F9 fw

(%) s wfafet 7 fedt
¥ wae #UY Favaew ¥ feat

wfr gt ¥

(@) =z =fufrei w1
W W #§ My 5
F foar war s 9w §

() wdt sfafrt s
LI B cio Bt s 1
U ¥ oy say a3 wdww A
J&r O w|@|r &

The Minister of State in the Minis-

try of Law (Shri C. R, Pattabhi
Raman): (a) A statement showing the

T 343
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progress made up-~to-date in the pre-
paration of authoritative Hindi texts
of Central Acts js laid on the Table
of the House. [Placed in Library.
See No. LT-6857/66].

(b) The Official Language (Legis-
lative) Commission has been request-
ed to translate into the various Indian
languages as many Central Acts as
possible with the existing staff. The
Commission as reconstituted in June,
1966 has already prepared a short
term programme for this purpose and
according to it the existing staff have
already started working,

(c) The Official Language (Legisla-
tive) Commission has an annual pro-
gramme for the preparation of autho-
ritative Hindi version of Central Acts
and Rules. A scheme for the prepa-
ration of authoritative Hindi version
of all Central Acts and Rules and of
the translation of Central Acts into
the various official languages is under
consideration.

=it fagdeae g : =i, & Sr
argar  f5 s f5 Al wi) faet
F fg<t AT o= WA W §
TAAE T FTH & G &, 7T ) AT IF
T faaml st & @l €1 den
Fat At agrs wE § o faw dwr afa ¥
9 g | &, 39 1 gfer ¥ @y g
ag wFaE & w1 QU &N ¥ fEy
T @ ?

fafq A=t (»ft MY w®w qBF):
der T AT agrd T | 3@ A
o yafde ¥vaw &, fg § & 7 w19 &<
w® & AT 2 Y ovig WA ) FANE F
16 qTE-2TEwW Avas &, o ¥ ¥ 13w
FTHREAR AR AN I E 1 5
T a8 & FaT 7 g § fF ag w1
& TF G NI | TEHT ST ATATAT
TAAT & A 39 T A O FAOT
F g Alqg & AT FHOAT A wT
w1 2 B 7 =T Y ey § Frat oy )
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=t fagme q@ = : 9gF IF JQ
IS g, ag fqury wraw fafaw
A 1 o {7 ware are Fat

g Wiasa ots (qaifefes awT) &
gt 2 1 F ag At wgar § 5
FAAT F G AR W A F
e B Tifasg €7 3 F fAu e T
J T 7w BT & | § g7 o ITRAT
et g f o § 9 faw A
for o &, F wifarss w7 & RO ¥
o 5y 9, 395 foT awete X &=
FAE A OE

=t MNarer w@eq qow : F gEAr w1
qHAT G E |

=t fadme s ;. Afwefer
FHME FEAT &1 G § 9 wgae
F@l g, ag wifagg ot (wafafea
T9) & AT § 1 SuR fau g8 AR

adadh woh oedr 3, Prd A
feera g & 1 @y sqae gu §
sifasa q 7€ § 1 & ag ST A
g fr fafa frawl sk gt T s
sare frar sar &, 9\ #1 Gifasa
&7 3 ¥F fau a7 w1 FEaE)
# & 1w § oY faw aw Ry
I & v g saae #) wifasa
q13 T ¥ 4 F grag § A1 #5718 8,
IHHI R FW ¥ fqu Harm 74 7+3-
afrF e ?

Shri C, R. Pattabhi Raman: If the
hon. Member looks at the statement
which is running into three or four
pages, the first list refers to the Acts
which have been finalised by the
Commission—they are about 28 in
number. Then, there is a list of Bills.
Many of the Bills are being circulated
to the States and not all the States are
accepting these translations, It is a
time-consuming process. Even among
Hindi States, as I said on a former

occasion, 1t ig not as if everybody is
agreed oun common terminology.
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Therefore, there is some delay, But
I may also say that we have now sent
for example translations of the Trans-
fer of Property Act and the Contract
Act, these are big Acts, to various
States and we are asking them to
send their views and they have not
sent their replies so far. There is also
a legal glossary and a supplementary
glossary has been issued. It means
about Rs. 12 lakhs per year, It is a
mattar of finance also.

it fard zare swate « ofiwer, A AT
T sara 7 foar war & 1 A7 vy
J Famar & 5 ws wE w5 §
1 qor ¥ fF 3 Ffeared 1 v F
Ffr s AT s e

w{t MR €Y qUBF 2 FHIA F
A Ffer FY g7 AT Y w o
TR EAR AT A § 7 @ 3
I A &Y S § )

Shri S. Kandappan: Somelime ugo,
we had witnessed a fanatic insistence
of Hindi-speaking Members to have
everything in Hindi in this House and
elsewhere in the Central administra-
tion. Now that the Government has
accepted all the national languages as
media for the U.P.S.C, examinations,
it becomes imperative that all the
Central Acts should be translated in
all the national languages simulta-
neously. I would like to know the
progress made as far as the other
languages are concerned in this regard.

Shri C. R. Pattabhi Raman: So far as
Madras is concerned, they have al-
ready got a commission and, as has
been pointed out by the Minister, we
have done away with the part-time
members to some extent. What hap-
pens is that we ask the States to send
their secretaries or some senior offi-
cers. ...

Shri S. Kandappan: I want to know
in concrete terms what are the codes
so far translated in other languages.
You have given a list as far as Hindi
is concerned.
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Shri C. R. Pattabhi Raman: I have
already stated that I have giver\ in
the list,

Shri S. Kandappan: I have got the
statement here. ...

Mr. Speaker: I have also read the
statement; it is given there,

Shri Bhagwat Jha Azad: As the
hon, D.MK. Member pointeq out,
there are many Acts which have not
been translated into Tamil, Bengali,
Telugu, Oriya, Marathi and also Hindi.
I would like to know whether the
hon. Minister feels satisfied that with
the translation of Transfer of Pro-
perty Act and the Contract Act the
progress has been enough during these
years. What efforts are being taken
to translate more of these Acts in
the regional Tanguages and also Hindi
and send them to the States?

Shri C, R. Pattabhi Raman: As has
been pointed out by the hon. Member,
transliteration in Bengali, Marathi,
Canarese, Oriya, Punjabi, Tamil, etc.,
is also important. We are really send-
ing them to the States and many of
them have not been sent back to vs.

Shri S, Kandappan: On a point of
clarification, In the statement it is
stated:

“List of Acts whose regional
texts translations have been sent
to State Governments.”

Does it mean that the glossary of
technical words is the same for Hindi
as well as the other texts?

Shri C. R. Pattabhi Raman: It is a
two-way trafficc. We try to evolve
some terms. For example, for Tamil
there are Tamil translators here also.
There is also a Committee in Madras
and, if I remember aright, the Chief
Justice is also associated with it;
they got it and send back to us. Some
of them have not been sent back by
them as yet.

s TR (A7 avErR T g8 I
Tarar g f& ¥ foqaa § & groded
gt fam 72 § | W ziawest AdY faa
1457 (ai) 4—2
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T2 &, I a7 ga% fag qeaveTsaie
1 g T & ? qreiem Tievey
@ ¥ T FEST g, o7 1w ww S
9E Al g ? & qg ot SAw 1gat §
& sl agiag fg=dr 1 o wrwEt
F a1y i A &, wifs Tar T ¥
ZMENIT FT F18 G geaT 9T @I |
ot faer agi o) T R oy § i S
FIT g0 Tl R fouF9 1 &, gif 77
el # aswr sifaw 4@ gmr g
FT GIEFTT I 5 a8 w7 TR A
TRET FT T EAIT 7

wer WEAW : qIETTRA FiEeRE
FaxHfrm A wgrd ?

=t aaare fag : ag wed & fF R
Froved T faw w® ¥

MAN WEEW: I a1 wEd F
FITH 7T o 7 ard-arzwm §

=t ayorw fag : & Argar g
ferra grs9 & a1y WY 917 )

Mr. speaker: The question is only
so far as the Bills that are supplied
to the Members are concerned: it is
said that they do not get them in
Hindi; when would it be possible for
the Members to get those texts im
Hindi?

Shri C. R. Pattabhi Raman: They
are being prepared. I think some of
them are coming in Hindi. I do not
think that the hon. Member means
that none of them is coming in Hindi.

Shrimati Ramdulari Sinha: May I
know whether the Governmen: pro-
pose to give priority for translation of
labour legislation is various languages
to educate the working masses?

Suri C. R. Pattabhi Raman: I think
one of the Acts is also the Industrial
Disputes Act. I shall check it up.
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wY 2T fAg : $© NI /Y Wi
¥ qAgd e Arardm, A SRt
¥ swad gfrafed & s &
IZatzq ¥ G99 Tadde B 2, famr-
foat ¥ go ar<fan & § 1 F@T wa
waren ¥ Afew ¥ az ar<fan Wi
wfg gi, a1 ITFT Jr7Fw AT § 7

Shri C. R, Pattabhi Raman: We are
aware of it, He was referring to the
meed for a common language. So far
as technical terms are concerned, they
must have one language and he was
indicating therein English also.

st ®wo do 53 : & 7g FTAAT
argaT § 5 sadaar & q@ wafs sasn
#XFIT 781 N AR 9 5 afas
qE g3Ai & AG 9« wWr O 39
awg wafas wEi ¥ gRIR A
T F F7 { IUQe-T ST A, AF
1 71707 § {5 9717 0F1 Fw
T HU F AT F1 AL 02 Tt
g AR IFar F1 mfEE www F
FT7 I9AT qET 31 TX § W< A
& a1y /14T FTw @ w0 favas agi
famm afeg ¥ ag ara g w6 feea
g7 '

Shri C. R, Pattabhi Raman: I have
already indicateqd it, but I can give it
in a little more detail. So far as
Madras and Bengal are concerned,
they are not accepting the transiations
sent from Delhi. But they want some
subvention from us to the tune of
about Rs. 12 lakhs; they have given
reasons, and. they have given the
break-up of the figure also. So, we
are trying to evolve a formula to
associate their own people here and
also send some of our Acts there for
translation, But as I have said al-
ready, it ig a time-consuming process.

Shri Mohammad Tahir: In ths list
which has been suppiied it does mnot
app2ar that Urdu is there, Urdu has
been one of the fourteen languages
mentioned in the Constitution. May
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I know when the Acts are being trans-
lated in other languages, they are also
trapslated in Urdu?

Shri C. R. Pattabhi Raman: So far
as Urdu is concerned, I may tell the
hon. Member that some of the legal
terms are in Urdu. For instance, we
have the words maddayee, muddaleh
for plaintiff an defendant, and also
vaadi and prativaadi for the same
word. So, we are trying to evolve
some Urdu words and some Hindi
words,

Shri Mohammad Tahir: There are
legal terms contained in Urdu also.
For instance, the word addalat is an
Urdu word. :

= swrIaT mes ;& g5 ST
argat g % s fafy serem § s wmay
fagrft qraw a At o &, FE A
X ¥ 3IF) AqATE FY sgAaEAT ALY
FAY 9= @Y o v wfafaaw
F T T ge §a § o o Ay
FHA 719, 98 A0 qwEi { owma
W WETT T ;T FmE wpE g
@Y & AT ag 7T sfuftm e
g & 1% W 3% 39 T FTAAL F qIC
# 74 7Y wwaA frarar wwr g ?

Shri C, R. Pattabhi Raman: I have
given a list of the Bills,

Mr. Speaker: He says that every
Bill that is being brought before the
House must be brought before the
House in Hindi also and that ulso
should be the authorised version,

Shri G. S. Pathak: In practice, we
are trying....
UF WA THRT ¢
Ay |

st WiqIe e ATH ¢ GIH? TG
wifaw w3 @ & fF fogq fawr oo f59
sy § waE fgwdt # 1 wmarne e
HTET § WX 43 fasi #1 #7372 fFan
AT AFT § | MT FHIAT FTHT HATE
FIGT &, TART HIIA FT 9T ErE |

fdt & &
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= TETWE.T SR © HEAE WA,
w1 woA fawgw fowr ar f& wawmer
wfafmaw 9t G092 ¥ wdiga gt & ab
MY 9T agT A1 fagus fg=y & ™
v srarfomat soft a8t €, ag daa
HAATZ AT §, T AW wfafam F
gia WA 3T IF AAIT F faduw
afeom &1 OHT Faedr 931 9 aF
ary o1 Wr § ?

Shri C. R. Pattabhi Raman: It is not
as if it is completely absent. Just a
little while ago, my colleague Shri
Shyam Dhar Misra was finding it diffi-
cult to translatz some of the technical
terms. For instance, take a Bill like
the Cotton Cess Bill; some of the
terms there are very difficult to trans-
late. So, the deley is only on account
of the technical terms, for which no
words have yet been found, But
otherwise, the Bills are coming,

e A ® W1 F WA 9T qrEdy
t

*604. uit faufa feow :

Y Fo o frmmy :

Al eg FN awats faww
qAqT qFLIT AET I FATH FT HAT FGT
f& .

() =1 a8 w9 § % werw
YIFTT F AGAUT § 97 AT 1 @I
AT & AT & STY T 0 FYE qrafeaqr
T AT E

(@) afegh. A #ar ag a= § %
T arafeal F &0 wew ousar X
ey faawr §; #IX

(1) aiz g, @139 gvag §
FTHT F AT FEAE FY E 7

wra gy amnfw Gwiw aw
AGETL AAMT | ITAA (=0 FATAQE
fg) (%) drar g sfeEs gaRa
FOT HAFAT F Jo 9 AT DT §
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(@) 3 ¥ (fegd qaas «t
wife &) 8 a9 A6 F A IAEA
F F4) 17 F FT01 AR qerara ¥ fraia
A F & F1I0 AITA { A0g7 AT
F AT FY FA T AT FEY 7AW TSAL
& faq wisarzai seaw 21 7% &

() wraT @@ fam #1 aEa
F1 wfveni & =Awd war § qGawdr w7
A @47 FT I F TG AW FT AT
ar @gta &1 € ) WTEAT F A9 1
T 1 &7 3 & oo aqeafs @™
) mrgsmar &1 9T F fag smdaT
T ®F ¥ AEE g gIAET ®1 AG
GIRT IET 1

e faw oy =i &
TATE G F A9 TRl § a9 W
sfgara gafag swmar § f§ T |
grg FIEL FT FAY ], 9§ I9 F1 AT
qrew wed &, 399 g fweat g,
I & qRAF F AU qraw §@ A
¥ a8 %1 gfgay sy g 7

sy mmax fow : ofma, OF
sfr # B g W gL
g fava ov #% T 9T ¥ @8 35§
o= F =T uW waaE 147 % oaRw
¥ AT TOT AT | A@T S ¥ 9 UL
fammegam 1 gg s ngr B T AT
S SEFET ¥ YrSsAe ;AT AT
arITE HT #T 9 7Y OF TR L AL
aFTE § W ww g o1z gafas s
ferrd og ¥ fr TT FE 21 A
Q= § fw ey &9 By W1 faFaa az
ST T g AL AOGE B IS

ot fafe o 0 Fr wewTT qar
Frwar ar = f fasy o A At
F sreT TAAT § A w@em fa-
femmr &x Ty &, o7 fEara & faadr
v 7% 99 FHT ¥ 3T 30, IH AOAT
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# 39 wF @Iq ) W I F qg IA
I FT AW R o ?

=t marteR fesr s, 7 Qe
s T ¥ /R 37 af fanwwe 65
¥T9T FY a9g ¥ AR AW F faFwa g3
S TG aF ITEA qITH FT FHEAT &
AR T A AEE

mAN WA : Tg A FET § 6
SRTAH 7 7 foaer w7 25§
IuH A wr ¥ feedeqz fear sma
a7 frgTee Fmifedt ak sEag =1 &
amt |

»ﬁmnﬁu:ﬁﬁaﬁim
‘.]‘tﬁ%l :

wETA WEEY  AYAAT FT AT
¥ 1 o A | Av AR Rew
® ag A F@ifedy T 2, MR
W AF X

ot gataaT fe  siwA, 12 2WR
T T FRORIE W fear ® @
Y FF AT | IAX 6 FATT TF @UT
2| IWH Y W ey @ S gEe
ET OW%AT %, 97 gEmr WY q0H ¥

=Y ®o Ao faardt : AT =7
a1 gady #FTq Sy ag afqaeg @ faar
FTAT & FIAT A F FUT, § 77 qWA1
Azl g 5 23 oF =2z wada & wifay
A & AU a1 2 TEqAT F1owE
F:37 Hifg & A s &7 FeE AR
anfat & a7 397 ¥y v § 37 wfaaey
AT FEAT T AT A qIG 37 AR
F1 T ST Faw 91 7 fea
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ST sR gaaafmaarawg ¥
T oY F7 T 9ga SqveT ¥ T L,
@ & ag AT g g R oA A
T a1 gaow frar & forad e Iy
qeATE E ST HITWF 7 g e !

i faw g 2 5
MIAC AT AR T FT W I
g qgT a9 T §, FAG-FAG AT
& T o IaE ST & ¥ w2Ae
Ffem g f& mfem & a0
T 35 gTT ™ "R
16 A 7 &7 ¥ 39 a9 AT AT
w ¥ foud f5 aweqfq 1 dfear
I I AT AT FT AT FAT E, TG
TEr & fr s, uF fre & ga et
AT TF AT GEL T BT TR W
o wfgerg @@ W@ g, SEE e
FTO @ & 6 s S omd € A
IS Y 9g AT § M IART FHT oY
g¥ 781 E¥Y zafAc ag wfram awmar 2

it o Ao faary : weasr wdam,
#¥ g 9eT fF s Y saga g ar fw
g waddz F1 aifadr ¥ qArfes

_Gar gfgera 0y §

=Y TaRaT faw  cdd B G 2,
9 U ¥ FE E )

Shri P. R. Patel: There is a strong
opinion in the country that it is be-
cause of inter-state restrictions on
the movement of foodgrains, oils

and other things that all these
troubles have arisen. Are Govern-
ment thinking of removing these

restrictions, thus putting an end to
bitterness among States?

Shri Shyam Dhar Misra: This
general question of zones has been
answered here by the Minister. This
has been remitted to a committee.
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They #re supposéd to give a report
very soon about it.

Shri Jyotsna Chanda: Have any
other States imposed such inter-state
restrictions on the movement of edi-
ble oils? If so, which are they?

-
4

“Shri Shyam Dhar Misra: To my
information, none at all.

ot fawh @ e o sewE
e, FAT qgAAE AT S ag F@
N U FG F 79 98 1909 W a7
37 T3 WTLA A o AT # FreEET
FT AT FFET GAFAT IMT &, T T
FFA g fF fad It awg ¥ Ay
& s Toq H AT A AT G R 7

it sy oy : ag AT AL AR
agh 5w WA A TG AT

=Y gFR AT FJIAT AT AT
Ay ¥ o ¥ qg 9 w1% 2 fF
faeely 1§91 AT qaseAr F I gl
v woy feey &, 9o f5 @R =i "
6 ®o frelt &1 Wi & 1| § 7g AT
argar § % ag fw s @@ w2
X T AHT AT TATET FAOAT ?

=Y same? fasr ¥ wiwE AR
& & f g g o @ 2, fR
T ¥ gt W T § AR fFw e
- f=Ar ST, TEET AT A 7 98

Shri U. M. Trivedi: He has not
answered the first part of the ques-
tion. The first part of the question
is relating to the prices prevailing in
Gujarat and the prices prevailing in
other States. What reply has he
got?

_Shri Shyam Dhar Misra: I have the
month-end wholesale prices of
groundnut oil just before me, for
these six places, Rajkot, Hyderabad,
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Madras, Bombay, Kanpur and Delhi.
In Rajkot the price was Rs. 301; in

Hyderabad Rs. 510; in Madras -
Rs. 493; in Bombay Rs. 530; in
Kanpur Rs. 498, and in Delhi
Rs. 477.
12.00 hrs.

SHORT NOTICE QUESTION

Bombing of Demilitarised Zone in
Vietnam

S.N.Q. 15. Shri P. C. Borooah: Will
the Minister of External Affairs be
pleased to state Government’s reac-
tion to the reported bombinz of the
demilitarised zone in Vietnam by the
U.S. planes, in India’s capacity as
Chairman of the Internationa Con-
trol Commission?

The Minister of State in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): The Government of India are
seriously concerneq over the reports
of violation of the demilitarized zone
on both sides of the 17th Parallel in
Vietnam especially the bombings by
U.S. planes. The International Com-
mission is understood to be consider-
ing complaints of such violations re-
ceived from both sides.

Shri P. C. Borooah: Since the USA
had welcomed the Indian wove for
peace in Vietnam as spelt out by the
Prime Minister suggesting a Geneva-
type meet, and the USSR was also
agreeable to it on condition that it
was acceptable to Hanoi, may I know
whether, in view of the serious turn
the Vietnam situation has taken on
account of the bombing of the
demilitarised zone, Government pro-
pése to send any ministerial mission
to Hanoj to impress upon Dr. Ho
Chi Minh the desirability and feasi-
bility of such a move, and if so, what
steps are being contemplated to ap-
proach Hanoi in the matter?

Shri Dinesh Singh: We are not
proposing to send any high level
team to Hanoi just now. We are in
touch with that Government.

Shri P. C. Borooah: Since India is
sitting Chairman of the Internation-
al" Control Commission on Vietnam,
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-

merely as a helpless spectator with-
out any competence to make any
effective move, may I know whether
Government have sought the help or
intervention of the UN to bring
these partiés‘_;to a conference table,
or do Government think of relin-
quishing the chairmanship of the
Internationa] Control Commission?

Shri Dinesh Singh: I do not know
where the hon. Member has got
these suggestions from, but so far as
this Commission is concerned, it is
composed under the agreement of
Geneva of 1954. Bringing in the
UN at this stage will not be of much
help.

Shri Vasudevan Nair: On the 6th
August the Polish Government has
issued a statement concerning an
attack by the US planes on a village
near the South Vietnam border in
Cambodia when the Commission was
making an inspection of the spot on
-a previous complaint of a bombard-
ment, and there they say that the
planes bombed and strafed the vil-
lage and its immediate vicinity with
_rockets and machine guns threating
directly the security of the members
of the Commission, and then the
statement goes on to say that they
have drawn the attention of the Gov-
ernment of India and the Indian rep-
resentative also in the International
Control Commission and requested
that they should protest against this
kind of thing. May I know whether
they have received that communica-
tion from the co-member in that
Commission, and whether our Gov-
ernment has lodged a protest against
this kind of attack even on the mem-
bers of the Commission?

Shri Dinesh Singh: This is not
directly linked with the demilitar-
ised zone as such, nor is it the same
commission, it is the commission in
Cambodia. However, I might in-
from the hon. Member that this has
been brought to the notice of the
United States.

Shri Sivaji £ao §. Deshmukh: For
effective policing of the demilitarised
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zone in Vietnam, may I now what
armed assistance is at the disposal

of the International Control Commis-
sion to take effective anti-aircraft
action.

Shri Dinesh Singh: No arms are
available.

Shri Hari Vishnu Kamath: While
deeply deploring the continued
bombing of North Viet-Nam by the
US war planes, is it not 3 fact that
the ICC, International Control Com-
mission, recently visited Hanoi and
found the response of Dr. Ho Ch?
Minh’s government to their over-
tures or proposals unsatisfactory
and, if so, are there reasons to be-
lieve that China is instigating the
North Viet-Nam Government in its
intransigence and in its resistance to
peace moves initiated even by India?

Shri Dinesh Singh: The ICC is at

present in Hanoi y.. (Interrup-
tions.) It is not acquisition of visit-
ing; the Commission 1is already in

Hanoi; only the Chairman is moving.
He had some talks with that Govern-
ment and I would not say that the
Government there is not willing to
consider these things; he has bad
some talks with them but it is diffi-
cult for me to say here what talks
the Chairman of the ICC had.

Shri Hari Vishnu Kamath: I zsked
something more, Sir. The Ministers
do not make note of the points that
we are making.

Mr. Speaker: Whether the Ho Chi
Minh Government was not respon-
sive to the overtures made due to
some instigation by China.

Shri Hari Vishnu Kamath: You
have put the question, Sir. They
are remiss; they are perfunctory.

Shri Dinesh -Singh: I would beg of
the hon. Members opposite also te
try to understand what we are trying
to say. 1 mentioned that it is diffi-
cult for me to say here what talks
the Chairman of the ICC had with
them.
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Shri Hari Vishnn Kamath: What
is the difficulty? The papers have
carried the news; he met the Press
also there.

Mr. Speaker: I cannot argue with
them.

Shri Hari Vishnu Kamath: He
suppresses these things in whose in-
terest? In his own interest, or the
party’s interest or Government’s
interest or public interest or Chinese
interest?

Shri Tridib Kumar Chaudhuri: The
hon. Minister says that our Government
has drawn the attention of the US
government to the bombing of the
demilitarised zone by the US forc-
es. What has been the response?
They just noted or there was any kind
of response from the other side?
Were they sorry or they said they
would look into it?

Shri Dinesh Singh: The hon. Mem-
ber is fully aware of the procedure
in these matters. The ICC makes its
report to the Co-chairman; it does
not approach other governments
directly in these matters. So far as
bombing is concerned, I have men-
tioned what we have done. We ex-
pressed our concern about it.

ot wmEA A1t g
FHETST Y A FAMAF  FEANt OF
T TAAT TGS g%, ieF qarE g @
2 T G Y @ qEEd F qAQET
T ea1q wrgee A far 8, av & s
argar g & Far 9 ¥ w9 qwdwr 3
A FTEfTwTacagse wmh-
@ G T Hferw guant Agwan ?
FUT U AT G FEY & AT ALY ¢

=t fedar Fag : aw anl a8 =4,
Q&Y 1T IR G FATE |
Shri - S. M, Banerjee: Despite all
the protests from our country and
despite the fact that the Internatio-
nal Control Commission is there, and

. the tensions continue, the American
militarists or warmongers have start-
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e bombing, which is unabated and
unchecked. May I know how long
India is going to remain like this,
at this shame and sorrow, and if they
do met listen to our requests and if
they do not hear India’s request, will
it come out of the Control Commis-
sion?

Shri Dinesh Singh: No, Sir. We
would not go out of the Control
Commission till either the Commis-
sion is dissolved or is completely
made useless.

Shri Hem Barua: In view of the
fact that the proposals so far made
by our Prime Minister towards the
solution of the Vietnamese imbroglie
have failed to produce any impact on
Hanoi and Peking, may I know why
it is that our Government have not
requested President De Dgulie—be-
cause he is the only world statesman
in the sense that if he summons a
meeting, both Hanoi and Peking will
offer their co-operation—to summon
a conference in the interests of world
peace for the solution of this Viet-
namese problem?

Shri Dinesh Singh: I do not know
on what basis the hon. Member feels
that if President De Gaulle calls a
meeting both Peking and Hanoi
would attend. We have no such in-
formation.

Shri Hem Barua: Not that; he could
not follow. I said that President De
Gaulle today is the only world states-
man in the sense that if he summons
a conference on Vietnam, that con-
ference will be attended by both
Hanoi and Peking. So far, Hanoi
and Peking have failed to respond te
our Prime Minister’'s suggestion be-
cause of the fact that China is pre-
judiced against us. He says that the
Government has got information
that President De Gaulle has propoz-
ed to convene a conference—(In-
terruption).

Mr. Speaker: Order, order. He
does not say that. He was answer-
ing your question all right. He has
followed your question.
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Shri Hem Barua: He has not, S'ir.

Mr, Speaker: He has followed,
please. He was saying that the hon.
Member might have that information,
that if President De Gaulle calls a
conferenee then it would be attend-
ed by both Hanoi and Peking. The
Government has not got that infor-
mation that if President De Gaulle
does so, they would attend that
meeting.

Shri Hem Barua: My question is,
why it is that our Government have
not requested President De Gaulle
to summon a conference.

Mr. Speaker: Why the Government
of India has not asked him to sum-

mon another meeting is another
matter. It is different.
Shri Dinesh Singh: It has not

considered it necessary so far.

Shri D. C. Sharma: The bombing
of the demilitarised zone has been
going on for a long time, and both
sides are equally to blame for it,
the Americans as well as the Peking-
sponsored Hanoi people. May I know
if it is not due to the fact that the
personnel of our International Super-
visory Commission is inadequate,
that the equipment that they need
in order to guard the demilitarised
zone is also insufficient and that they
do not have any system by means
“of which they can detect the coming
in of these bombers at the right time?

Shri Dinesh Singh: What the hon.
Member has said in the second part
of the question—that we do not have
equipment—is quite true. Itisnot our
responsibility to militarily protect
the demilitarised zone. The two
sides are not supposed to come in
there. If they eome in, we are sup-
posed io give a report of the wviola-
tion to the Chairman. We are not
supposed to be there to fight the peo-
ple out but only to inform, should
some violation take place.

m difficulty in answering these
questions is this. When so many
presumptions are made in all these
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questions, it ig very difficult for me,
as the represeéntative of the Govern-
ment, to support them. The hon.
Member has just mentioned that the
Hanoi Government is sponsored by
Peking. 1 de not accept that.

Mr. Speaker: That is all. We shall
proceed to the next item.

WRITTEN ANSWERS TO
QUESTIONS

Air Services

*605. Dr. L. M. Singhvi:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri Sujpodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Indian Airlines
Corporation has reviewed its policy
with regard to connecting major cities
and farflung places by air on the basis
of considerations of public utilify and
for providing an essential service;

(b) if so, with what result; and

(¢) the new services which are being
started, on this basis?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The Cor-
poration has always kept the public
utility aspect in mind in providing
services. It has conducted market
surveys but due to shortage of equip-
ment and crew the Corporation is

‘not in a position to provide many

new services at present.

Profiteering by Mill-owners in
Drought-Affected Areas

*606. Shri Shree Narayan Das: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
mill-owners operating in drought-



6291 Written Answers
affected areas in the country have
resorted to profiteering;

(b) if so, the steps taken to pre-
vent it;

(¢) whether the Food&«Corporation
of India has extended its operations
to these areas; and

(d) if so, the nature and extent
of its operation extended to these
areas?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No such case
of profiteering has come to the notice
of Government.

(b) Does not arise.

(c) The Food Corporation of India
is operating through its branches in
various States including Andhra
Pradesh, Gujarat, Mysore, Orissa and
Rajasthan which are scarcity-affect-
ed,

(d) The functions of the Corpora-
tion as prescribed in the Food Cor-
poration Act include purchase, stor-
age, movement, transport, distribu-
tion and sale of foodgrains and other
foodstuffs. The Corporation is dis-
charging these functions in one or
the other manner.

Subsistence Farms

+607. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have clari-
fied their ideas about surplus States,
surplus districts and surplus farms
as against subsistence farms;

(b) the
of surplus
States; and

approximate
farms

percentage
in the various

(c) whether Government have pre-
pared any phased programme for
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converting subsistence farms into sur-
plus farms? *

The Beputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The extent to which a particular
State or a particular district in a
State is surplus or deficit in food-
grains in any year depends on the
production and requirements in that
year. In view of large variations in
food habits of the people in the diffe-
rent States, it has been found diffi-
cult to calculate requirements of any
particular State on some theoretical
basis. A pragmatic approach, involv-
ing consideration of exports from
and imports into each State in re-
cent years and the estimates of pro-
duction, is, therefore, adopted to
work out surpluses and deficits. In-
formation regarding the pumber and
percentage of surplus and subsistence
farms is not available.

(c) Attempts are being made to
achieve substantial increases in pro-
duction through higher yields, which
are likely to add to the surplus
available on the farm.

River Steam Navigation Company

*608. Shri Maurya:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given
to Starred Question No. 1349 on the
26th April, 1966 regarding River
Steam Navigation Company and
state:

(a) whether Government have
since considered the question to
wind up the Company or to liquidate
it or to revive its operations between
West Bengal and Assam; and

(b) if so, the result thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). The
matter is- still under consideration.
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Feed for Cattle

*609. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in
some States, the land set apart for
grazing cattle is being converted into
agricultural fields; and

(b) if so, whether Government
have taken up the matter with the
State Govern'ments to take alterna-
tive steps to ensure enough feed for
cattle in lieu thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Shinde): (a) The information
is being collected from the State
Governments and will be laid on the
Table as soon as possible.

(b) Does not arise.

Enhancement of price of Rice in
States

*610. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Food, Agmi-
culture, Community Development and
" Cooperation be 1’22sed to state:

(a) whether Government propose
to enhance the price of rationed rice
in all the States supplied by the Cen-
tral Government;

(b) it so, the reasons therefor; and

(c) whether the increase in price
will affect the consumers in West
Bengal where the price is already
high?

The Minister of State in the Minis-
try of Food, Agriculture, Community
‘Development and Cooperation (Shri
Govinda Menon): (a) No.

(b) and (c), Do not arise.
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F-28 Fokker Friendship Aircraft

*611. Shri D, D. Puri: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have
taken a decision on the purchase of
the improved version of F-28 Fokker
Friendship aircraft; and

(b) if so, whether Government have
satisfied themselves about the suita-
bility of these aircraft to the Indian
conditions?

The Minister of Transport, Aviatien,
Shipping anqg Tourism (Shrj Sanjiva
Reddy): (a) No, Sir.

(b) Does not arise.

Ad hoc grant to Drought-hit States

*612. Shri P, R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Central Government have made an ad
hoc financial allocation to the drought-
hit States to enable them to defer
realization of the agricultural credit
from affected farmers; and

(b) if so, the total amount of such
allocation for the drought-hit States?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Shyam Dhar Misra): (a) Loans have
been given by the Central Govern-
ment to State Governments for
strengthening stabilisation funds of
their apex cooperative banks, so as to
enable them to convert short-term
agricultural loans received by mem-
ber-cultivators  from cooperative
societies, into medium-term loans,
thus deferring the process of repay-
ment and making them eligible for
fresh finance.

(b) The total amount of loans sanc-
tioned during the current year |is
Rs, 6°T75 crores to eight States.
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Smuggling of Rice to West Pakistan

*613. Shri Buta Singh:
Shri Narayan Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any cases of smuggling
of rice to West Pakistan through
Rajasthan have been detected re-

cently; and «

(b) if wo. the action, if any taken
by Government in this regard?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development anq Cooperation (Shri
Govinda Menom): (a): No, Sir. _

(b) Does not arise.

Adult Franchise

*614. Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Madhu Limaye:

Will the Minister of Law be pleased
to state:

(a) whether some people have
demanded abolition of adult fran-
chise; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Law (Shri G. S.
Pathak): (a) Government is not aware
of any such demand.

(b) Does not arise.

Freight Structure in Assam

*615. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No, 1596 on the 10th
May, 1966 regarding transport freight
in Assam and state:

(a) whether Government have
since taken any decision to adjust
freight structure of road, rail and
river routes in that region; and
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(b) if so, the broad features there-
of?

The Minister of Transport, Avia-
tion. Shipping ang Tourism (Shri
Sanjiva Reddy): (a) No, The matter
is still under consideration.

(b) Does not arise.
Lack of Co-ordination

*616. Shri Gulshan:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:

Will the Minister of Food, Agrical-
ture, Community Development aad
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report appearing in the Hindustan
Times of the 17th June, 196§, stating
that a Central Study Team that visit-
ed some of the States recently have
found 1lack of coordination among
departments dealing with agricultural
productien;

(b) if so, the action, if any, Gov-
ernment have taken to eliminate this
defect, so as to boost agricultural
production; and

(c) how the State Governments
have reacted to the findings of the
Study Team?

The Deputy Minister in the Nynis-
try .of’ Food Agriculture, Community
Devtlopment ang Coeperation (Shri
Shyam Dhar Misra) : (a) fo (c). Cen-
tral Teams which recently visited
different States in the country to look
into the arrangements made for dis-
tribution of credit and other in-puts
under the High Yielding Varieties
Programmes during the Kharif seasoa
made certain references in their
reports about cases where Coordina-
tion was satisfactory as well as cases
where there was lack of coordinatiom
among different Departments con-
cerned with agriculture as per ex-
amples in some Districts of Andhra
Pradesh, Kerala, Madras and the
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State of UP. The State Govern-
ments were supplied with copies of
these reports and they have agreed to
set up coordination committees at
district level in each district covered
by the High Yielding Varieties Prog-
rammes to rectify this deficiency.

Earthguakes

*617. Shri Ram Harkh Yadav:
Shri KajroMkar:
Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Transport,
Aviation, Shipping & Tourism be
pleased to state:

(a) whether tremors of high inten-
sity of earthquakes rocked the whole
of Northern India on the evening of
the 27th June, 1966;

(b) if so, the details of the earth-
quake and its epicentre; and

(c) the loss of life and property,
if any?

The Minister of Transport, Avia-
tion, Shipping anq Tourism (Shri
Sanjiva Reddy): (a) Earthquake
shocks of slight to moderate inten-
sity were felt at a number of places
in Northern India in the evening of
the 27th June, 1966,

(b) The epicentre of the earth-
quake was near latitude 293° North
and longitude 81° East, in the West
Nepal region, about 370 kilometres
from Delhi.

(c) Apart from some cracks to oer-
tain buildings in Nainital, no loss of
life or damage to property in Indis
has been reported. According to
newspaper reports, some damage was
caused near the epicentral tract in
Nepal and about 100 people were
killed,

Delimitation of Constituencies
*¢18. Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Law be pleased
to state:

(a) whether Govermrment propose to
order for the fresh delimitation of
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Assembly and Parliamentary Con-
stituencies after the reorganisation of
Punjab, Haryana and Himachal
Pradesh: and

(b) if so, when it will be under-
taken?

The Minister of Law (Shri G, S.
Pathak): (a) and (b). A Bill for re-
organisation of Punjab will be intro-
duced in the Lok Sabha shortly.
Necessary provision for delimitation
of assembly ang parliamentary con-
stituencies will be made in the Bill.
The work of delimitation will be
undertaken by the Delimitation Com-
mission as soon as the Bill is passed.

Procurement of Foodgrains

*619. Shri Surendra Pal Singh: Will
th Minister of Food, Agriculture, Com-

munity Development and Cooperation
be pleased to state:
(a) whether the Dantwala Com-

mittee on Cooperative Marketing has
inter alia recommended to give ‘posi-
tive preference’ to the cc-operative
marketing societies for procurement
of foodgrains and other agricultural
commodities; and

(b) if so, the decision thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The recommendations are
broadly in line with existing policy.
However, no decisions have so far
been taken specifically on the recom-
mendations as the Committee has
submitted only an interim summary
of recommendations and its full report
is still awaited.
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Messrs. Turner Morrison & Company
Ltd

*621. Shri Jashvant Mehta: Will the
Minister of Law be pleased to state:

(a) Whether it is a fact that the
Managing Directors of Messrs. Turner
Morrison & Company Ltd. and its
Secretary along with Shri H. D. Mun-
dhra involved in a case of breach of
trust and cheating in relation to 707
ordinary shares of-the company have
been let off by the Calcutta Police on
the 18th June, 1966; and

(b) if so, the reasons therefor?

The Minister of Law (Shri G. S.
Pathak): (a) In January, 1966, a com-
plaint was preferred before the Chief
Presidency Magistrate, Calcutta by
vne Mr, Hoon to the effect that he
had entrusted 707 shares of Messrs.
Turner Morrison & Co. Ltd, to Mr.
Jaffray, one of the managing directors
for safe custody which Mr. Jaffray, in
conspiracy with Mr, Rodewald, an-
other 'managing director and Mr.
Hormusji, the Secretary and Mr. H.
D. Mundhra, had criminally mis-
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appropriated. On the basis of this alle-
gation, a case was registered by the
Police. Mr. Jaffray, Mr. Rodewald and
Mr. Hormusji surrendereq before the
Chief Presidency Magistrate and were
released on bail. Mr, Mundhra did not
surrender nor was he arrested by the
police. The officers who had surren-
dered were releasad by the Chief

Presidency gistrate by his order
dated the 18th June, 1966.
(b) The Police, on investigation,

found that the allegation of Mr. Hoon
was false. They accordingly reported
to the Chief Presidency Magistrate,
Calcutta who discharged the accused
persons on the basis of the Police
report.

Conference of Chief Ministess

*622. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Gov-
ernment had convened a meeting of
the Chief Ministers to discuss food
problem in the country during July,
1966 at New Delhi; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. A coa-
ference of the State Chief Ministers
was held on 19th and 20th July. 1966
to consider inter-alia the food situa-
tion in the country.

(b) There was a general discussion
on the various aspects of the food
problem. The Chief Ministers ex-
plained the food situation in their
States and also put forward their
view points for ‘meeting the same. It
was decided to appoint a committee
consisting of the Chief Ministers of
Andhra Pradesh, Madras, Maharashtra
and West Bengal which would make
suggestions as to how the rice situa-
tion in the country should be met.
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Monopolies Inquiry Commissien’s
Repert

*#23. Shri P. C. Borooah:
Shri Vishwa Nath Pandey:
Shri P. R. Chakraverti:
Shri Daljit Singh:
Shri A, N, Vidyalankar:
Shri Ram Harkh dav:
Shri Jashvant Mehta:

‘Will the Minister of Law be pleased
to refer to the reply given to Unstar-
med Question No. 134 on the 26th July,
1966 and state:

(a) whether
since taken their
Monopolies
Report; and

Government  have
decision on the
Inquiry Commission

(b) if so, the decisions taken there-
en?

The Minister of Law (Shri G. S.
Pathak: (a) Yes,

(b) The decision taken by Govern-
ment in the form of a Resolution will
be placeq un the Table of the House
at an eari; date.
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India-Malaysia Air Service

*627, Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:
Shri P. C. Borooah:
Shri Mohammed Koya:
Shri Ram Harkh Yadav:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it ig a fact that India
and Malaysia have concluded an

BHADRA 1. 1888 (SAKA)
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agreement for the operation of air
services between the two countries;

(b) if so, when; and
(¢) the main features thereof?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) The text of an
Air Services Agreement between the
Government of India and the Govern-
ment of Malaysia has been initialled
in Kuala Lumpur by the Leaders of
the Delegations of the two Govern-
ments. Thig text of the agreement
is subject to approval by the respec-
tive Governments.

(b) The text of the Agreement was
initialled on 4th August, 1966.

(c) The Agreement will eventually
enable Air-India to serve Malaysia
and Malaysian Airways to serve India.

Relief works in Stateg

*628. Shri H, C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether Government have de-
cided on the advice of the Planning
Commission to stop the relief works
in the States immediately in some
States and by 1st September in some
other States;

(b) whether it is necessary that
relief works will have to be carried
on till the next harvesting season
which wili be different in different
areas;

(c) whether it is a fact that in
some States, rains have again failed
during this year also thug aggravat-
ing the situation further; and

(d) whether relief works would be
continueq till crops are harvested in
all areas of the country to enable
them to have the purchasing capacity
and give them all other famine re-
liefs also?

The Minister of State in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) No, Sir,

(b) and (d). It is for the State
Governments to decide how long shey
should continue the relief works. The
State Governments will, no doubt,
consider all relevant factors before
taking a decision as to when to close
the works.

(c) According to the reports re-
ceived by the Central Government,
rains have, by and large, been satis-
factory in all the States which suffered
from drought conditions in 1965. The
over-al] prospects of kharif crops in
the country at present appear to be
quite good.

Voters in Government Colonies, Delhi

2961. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:

Will the Minister of Law be pleased
to state the approximate number of
voters residing in Government, D.D.A.
and other semi-Government colonies
in the Union Territory of Delhi?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): The description of the colo-
nies referied to in the Question is
vague. It is not possible to give the
figures of voters as it is not known
what particular areag are being re-
ferred to by the Members of Parlia-
ment, )

Meteorological Observatory in Kerala

2962. Shri A. K. Gopalan:
Shri Imbichibava:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whe:her Government have de-
cided to s.art a Meteorological Ob-
servatory in Cannanore, Kerala;

(b) if so, the estimated cost there-
for; and

(c) whenr the work is likely to be
completed?
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The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) About Rs. 3,800|-.
(c) During the year 1967-68.
Hand Pounding Industry in Bihar

2963, Shrimati Ramdulari §inha: Will
the Minister of Food, Agriculture,
Community Development anq Co-
operation be pleased to state:

(a) whether it is a fact that in
Bihar, a paddy hand pounding society
was organised mostly within five
miles of the radius of the rice mills
to enable them to earn rebate; and

(b) whether it is also a fact that
the Government of Bihar have decided
to give preference to the rice mills
than to such societies in utilising them
for dehusking paddy?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Hand-pounding
societies have bzen organised in Bihar
in paddy growing areas. They are
generally situated at a reasonable
distance from the rice mills. In a
few cases, however, some Ssocieties
have been organised within a radius
of five miles of rice mills. These
societies were organised to cater te
the demand for hand-pounded rice in
the area concerned and to provide
work to the weaker section of the
community. It is not a fact that these
societies were organised for earning

rebate.
(b) No, Sir.
Lease of Lang to Mannom Sugar Mills

in Xerala
2964. Shri M. K. Kumaran: Will

the Minister of Food, Agriculture,
Community Development ang Ce-

operation be pleased to state:

(a) whether it is a act that a large
area of land at a nominal rent has
been leased out to the Mannom Sugar -
Mills in Kerala for sugarcane culti-
vation;
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(b) if so, the details of the lease;

(c) whether the land leased out to
the Mannom Sugar Mills is suited for
paddy cultivation; and

(d) if so, the reasong for leasing it
out for cultivation of sugarcane in
violation of the declared policy of
the State Government?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) and (b). The Govern-
ment of Kerala have informed  that
they have not leased out any land
to the Mannom Sugar Mills on a
nominal rent. They have, however,
issued a licence to the Mills to enter
upon and to cultivate sugarcane in an
area of about 1250 acres of forest land
in Kallada Irrigation project area
which may go under water when the
project is commissioned. The period
of licence is three years and the fee
is Rs. 10\- per acre per year. The
licence is terminable at one month’s
notice at the discretion of Govern-
ment.

(c) and (d). The State Government
has informed that the land released
to the Sugar Mills is from the Kallada
Project area anqd this is a hilly tract.
Paddy cultivation in this area will
cause silting and hence it cannot be
allowed there. The land in question
has not been released to the Mills on
a regular lease basis and the per-
mission has been granted for a tem-
porary occupation of the area ie. for
a period of three years or till the
project is commissioned whichever
is earlier. Hence it cannot be said
that the allotment of land has been
done ip violation of the declared
policy of Government.

Replacement of Coconut Trees in

2965. Shri M, K. Kumaran: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) the average economic life of a
caconut tree in Kerala;
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(b) the percentage of coconut trees
in the State which have already
approached or are approaching the
end of economic life;

(e; whether there is any organised
programme to replace old trees by
fresh plantings; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) 50 to 60
years.

(b) About 7 per cent.

(c) and (d). The State Government
has taken up the programme for re-
placement of uneconomic trees, by
underplanting in coconut gardens and
for fresh planting. For this, quality
coconut seedlings are being produced
at the departmental coconut nurseries
for distribution to cultivators both for
underplanting and for fresh planting.
About 24'53 lakh seedlings were dis-
tributed by the State Government
during the period 1961-62 to 1965-66.
During the current financial year the
State Government propose to distri-
bute 950 lakh quality coconut seedl-
ings.

Price of Rice in Kerala

2966. Shri Vasudevan Nair: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) the price of rice in the open
market in the nine districts of Kerala
State during June, 1966; and

(b) how it compares with the price
in the corresponding month in 1965?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In
Kerala, maximum controlled prices of
rice are in force which are uniform
for the whole of the state and which
cover all transactions. The maximum
controlled prices of the various varie-



6309 Written Answers

ties of rice as fixed for the current
season i.e. 1965-66 compared to those

fixed in the last season ie. 1964-65
are as under:
In Rs. lper
quintal

Variety of Rice = Maximum controlled
wholesale price

(naked grain)
1965-66  1964-65
Coarse . 76-18 71:76
'Medium . 7815 7374
Fine 8485 80-42
to [
86-90 82-47

Prices of Commodities

2867, Shri Vasudevanp Nair: Will
the Minister of Food, Agriculture,
Community Development andq Co-
operation be pleased to state:

(a) whether the tables showing the
prices of commodities as per Section
15, Clause 2 of the Kerala Compensa-
tion for Tenants Improvements Act
were prepared on the 25th April,
1961;

(b) whether Government has re-

ceived representation for the revision
of these tables; and

(c) if so, the steps. taken in the
matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) Yes.

(c) The matter is under the con-
sideration of Government.

LA.C. Dakota damaged at Dabolim

2968. Shri Ram Harkh Yadav: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Bombay-Bangalore
Dakota of the Indiap Airlines Cor-

AUGUST 23, 1966

Written Answers 6310
poration met with an accident while
landing at Dabolim on the morning of
13th July, 19686;

(b) if so, the causes of the acci-
dent; and

(c) the loss of life and property,
if any?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes, Sir,

(b) The accident is under investi-
gation. ‘

(c¢) There was no loss of life; the
aircraft, however, sustained minor
damage.

Gift of Milk Powder from Netherlands

2969. Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether it is a fact that the
Government of Netherlands have
donated a large quantity of milk
powder to India for distribution in
the scarcity areas of the country;

(b) if so, the details thereof; and

(c) whether it has been earmarked
for any specified area?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Yes,
Sir. Apart from a quantity of about
35 tonnes of milk powder and about
6 tonnes of baby food, the Govern-
ment of Netherlands have made a
donation of $ 1 million for further
supplies of milk powder and baby
food. Against this donation, we have
received approximately 1932 tonnes
of milk powder and q)out 30 tonnes
of baby food so far.

(¢) The milk powder/bady food
received from Netherlands has not
been earmarkeq for any specified
area, but hag been allotted, along with
similar gift consignments from other
sources, to various scarcity-affected
States in India.
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Air India’s Medical Clinic, Bombay

2970. Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Chairman of the
Air India International has received
any letter /communication about the
malpractices, negligence and waste in

the Air India’s Medical Clinic at
Santa Cruz, Bombay;
(b) if so, whether any inquiry

has been ordered into this;

(c) if so, the results thereof;

(d) whether Government’s atten-
tion has also been drawn to a report
appearing in the ‘Indian Qbserver’,
Delhi of the 23rd January, 1966 on
the same subject;

(e) in case the reports are false,
whether the saig Weekly hag been
prosecuted; and

(f) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (f). A letter
dated 1st March, 1966 signed as
‘Abdul John’ and addressed to the
Chairman, Air-India, was Treceived
by the Corporation on the 8th March,
1966 containing an extract of the
‘Indian Observer’ dateq 28th Janu-
ary, 1968 (not 23-1-66 as referred to
in part (d) of the Question) and
making certain allegations about one
of the Medical Officers and wasteful
expenditure and malpractices in the
Medical Clinic. The ‘Indian Observ-
er’ itself did not make any reference
to Air-India but had only mentioned
about “a medical officer of a reputed
airlines”. However, in order to en-
sure that the allegation in the paper
was not about Air-India, the Cor-
poration had made certain discreet
enquiries and found that the allega-
tion wag baseless. No instance of
wasteful exvenditure or malpractices
in the Medical Clinic has come to
the notice of the Corporation in
the normal course.
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Kerala Panchayat Employees
Association

2971. Shri Vasudevanp Nair: Wil
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether the Kerala Panchayat
Employees Association has submitted
a Memorandum to the Kerala Gov-
ernment asking for revision of salary;
and

(b) if so, the decision taken
the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). Information
has been sought from the Govern-
ment of Kerala and when received,
would be laid on the table of the
House,

Co-operative Stores in Madhya Pradesh

29%72. Shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

in

(a) whether it is a fact that the
Madhya Pradesh Government have
requested for some funds from the

Central Government for opening co-
operative stores in the State during
the current year; and

(b) if so, the amount so far sanc-
tioned in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) An amount of Rs. 1:375 lakhs
by way of loan and Rs.. 0:275 lakhs
by way of grant hag so far been
sanctioned to the Madhya Pradesh
Government.

Package Programme Scheme

2973. Shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state the
names of areas to which the package
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programme scheme has been extended
so far?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Shyam Dhar Misra): The Intensive
Agricultural  District  Programme
(Package Programme) is currently
in operation in 16 selected districts
(one in each State, except in Kerala
where 2 districts have been taken
up). The names of the selected dis-
tricts are given below:—

State District selected
1. Andhra Pradesh West Godavari
2. Bihar Shahabad
3. Madhya Pradesh Raipur
4. Madrag Thanjavur
5. Punjab Ludhijana
6. Rajasthan Pali
7.  Uttar Pradegh Aligarh
8. Assam Cacher
9. Gujarat Surat
10. Jammu & Kashmir 6 blocks—3 each
in Jammu and
Anantanag dis-
tricts.
11. Kerala Alleppey and
Palghat
12. Maharashtra! . Bhandara
13. Mysore Mandya
14. Orissa Sambalpur
15. -West Bengal Burdwan

It is not proposed to extend the
Package Programme to any new dis-
trict during the Fourth Five
Pian. It will, however, continue in
the existing districts.

Minor Irrigation Schemes in Tripura

2974. Shri Biren Dutta:
Shri Dasaratha Deb:

Will the Minister of Food, Agri-
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culture, Community Development and
Cooperation be pleased to state:

(a) the total amount spent for
minor irrigation schemes in Tripura
during the Thirq Five Year Plan
period;

(b) the area irrigated as a result
of implementation of ‘these schemes;
and e

(c) whether the result has been
satisfactory, and if not, the reasons,
therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t angq Cooperation (Shri
Shyam Dhar Misra): (a) Rs. 1865
lakhs.

(b) The area irrigated is 4,300
acres. However, actual area to be
benefited is about 8,000 acres.

(¢) Yes, Sir.
Cold Storage Centres in Tripura

2975. Shri Biren Dutta:
‘Shri Dasaratha Deb:

Will the Minister of Food, Agri-
culture, Community Development and
Cooperation be pleased to state:

(a) whether there is an insistent
demand. for starting of cold storage
centres in Northern and Southern
parts of Tripura; and

(b) if so, whether Government
propose to open such centres in
1966-677 -

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). In-
fotmation on the subject is being
collecteq from the Government of
Tripura and will be placed on the
table of the House as soon ag it Is
received,

Ship Design Centre

2976. Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the progress so far made to esta-
blish a Ship Design Centre; and
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(b) where the same will be esta-
blished?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The matter is
under consideration.

Kerala Tourist Corporation

2977, Shri A. V. Raghavan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any rules have been
framed in the matter of recruiting
persons for the Kerala Tourist Cor-
poration;

(b) the procedure followed in the
matter of recruitment; and

(c) whether any posts on the mana-
gerial side have been advertised so
far?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Kerala Tourist
and Handicrafts Corporation is a
public sector undertaking set up by
the Government of Kerala. As such
the State Govern'ment is directly res-
ponsible for the framing of the rules
and the procedure to be followed in
the matter of recruiting personnel for
this Corporation. The Central Gov-
ernment has no information about any
posts having been advertised for ap-
pointing staff for the Kerala Tourist
and Handicrafts Corporation, How-
ever, the information has been called
for from the State Government and
will be plated on the table of the
House,

Night Landing Faci'ities at Trivan-
drum and Mangalore Ports

2978. Shri A. V. Raghavan: Will the
Minister of ‘Transport, Aviation
Shipping ard Tourism be pleased to
state:

(a) whether there is any proposal
to introduce night landing facilities
at Trivandrum and Mangalore Air
Ports; and

(b) if so when the same will be
introduced?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). At Mangalore
and Trivandrum aerodromes, night
landing facilities are a'ready available.
At Trivandrum night flying for re-
gular scheduled services is not per-
mitted because of the presence of a
number of obstructions around the
aerodrome, It is proposed to instal
obstruction lights on these structures.
Thereafter night flying will be per-
mitted at the Trivandrum aerodrome.

Air Service to Calicut

2979, Shri A. V. Raghavan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Hindu of Madras
has 'made any application to allow
them to introduce a daily air service
to Calicut in Kerala;

(b) whether the Gwalior Rayons
have agreed to allow them the us:
of the airport at Chellary; and

(c) if .so, the decision taken in the
matter?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

(b) We have no information.

(c) Does not arise.
Delhi School Buses

2980. Shri Wadiwa: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to refer to
the reply given to Unstarred Question
No. 490 on the 5th March, 1963 and
state:

(a) whether Delhi School Buses
have been recently checked;

(b) if so, how many of them have
been rejected by the Traffic Authori-
ties; and .

(c) whether recommendations made
by the specialists on the subject have
been fully implemented?
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The Minister of Transport, Aviation,
Shipping’ and Tourism (Shri Sanjiva
Reddy): (a) 45 school buses were
checked by the Board of Inspection of
the Transport Department, Delhi, from
Ist January, 1966 to 1st July, 1966.

(b) 28 buses were rejected by the
Board.

(¢) The recommendations made by
Shri T. S. Khanna of the Central Road
Research Institute have been imple-
mented by the Delhi Administration,
except those on which no action was
considered necessary or which were
not practicable, ag already indicated
in the statement laid on the table of
the Lok Sabha on 18th February, 1964.

Food Habits

2981, Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be plpased to state:

(a) whether an Export Association
has been formed to study the nutri-
tion values of food-stuffs in order to
change the food habits of the people
towards a leaning for non-cereal food;

(i)) if so, the details of the organi-
sation; and

(¢) its powers and functions?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No such Asso-
ciation has been set up by the Gov-
ernment of India.

(b)_and (c). Do not arise.

Supply of Pumping Sets to Madhya
Pradesh

2982, shri Lakhmu Bhawani: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased to state:

(a) whether Government have re-
ceived recently any request from the
Government of Madhya Pradesh about
the supply of pumping sets to the
State;
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(b) if so, the number of sets asked
for; ang

(c) the action taken in the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Develop t and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). No
request, as such, has been received
from the Government of Madhya Pra-
desh; but the State Government has
estimated that it would, during 1966-
67, need about 6063 electrical and
2533 diesel pumping sets. The State
Government has already been advised
to obtain its requirements from indi-
genous manufacturers.
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Rice Mills in Madhya Pradesh

2984. Shri Lakbmu Bhawani: Will
the Minister of Food, Agriculture.
Community Development ang Co-
operation be pleased to state:

(a) the number of rice mills 1n
Madhya Pradesh along with the names
of the places where these are located;
and

(b) the number of mills to be open-
ed during the current financial year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) and (b). Infor-
*mation is being collected and will be
laid on the Table of the Sabha,
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Manufacture of Brandy from
Cashew juice

2985. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether there is a proposal to
make brandy out of cashew juice in
Kerala; and

(b) if so, the details of the scheme?

The Deputy Minister in the -Minis-
try of Food, Agriculture, Community
Develop t ang Cooperation (Shri
Shyam Dhar Misra): (a) There is no
proposal at present for making brandy
out of cashew juice in Kerala State.

(b) Does not arise,
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Swiss Government’s Ajg to Kerala

2988. Shri Vishwa Nath Pandey: Will
the Minister of Food, Agriculture,
Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that the
Swiss Government have agreed to
give technical aid amounting to 2.13
million Swiss Francs for an agricul-
tural development project in Kerala
State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
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Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) A note giving broad details of
the Agreement is laid on the Table of
the House. [Placed in Library. See
No. LT-6858/66].

Shipping Committee for Andaman and
Nicobar Islands

2989. Shri Vishwa Nath Pandey:
Will the Minister of Transport, Avia-
tion, Shipping ang Tourism be pleased
to refer to the reply given to the
Unstarred Question No. 4799 dated 3rd
May, 1966 and state:

(a) whether Goverrment have fin-
‘ally examined the recommendations of
the sub-committee of the Shipping
Committee for Andaman and Nicobar
Islands; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shrj Sanjiva
Reddy): (a) and (b). The recommen-
dations of the sub-Committee as ac-
cepted by the Shipping Committee
have been examined and approved by
the Government of India.

Central Assistance to Agricultural
University, Pant Nagar, Nainital

2990, Shri Vishwa Nath Pandey:
Will the Minister cf Food, Agricul.
ture, Community Development and
Cooperation be pleased to state:

(a) the nature and extent of Cen-
tral assistance given to the Agricul-
tural University at Pant Nagar, Nani-
tal, U.P. during 1965-66; and

(b) whether the amount was fully
spent by that University during the
above period?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
During the year 1965-66, a grant of
Rs. 13,613 was given by the Govern-
ment of India to the Govermment of
Uttar Pradesh as the Government of
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India’s share towards the additional
expenditure involved on account of
adoption of the scales of pay recom-
mended by the U.G.C. for certain
teaching staff in the Uttar Pradesh
Agricultural University Pant Nagar.
The grant was released against the
actual additional expenditure incurred
during 1964-65 angq 1965-66 and was
thus fully utilised.

Afforestation of Chamba] Valley

2991. Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether the Chambal Valley
Afforestation Plan has been goimg on
according to the schedule; and

(b) if not, the reasons therefor?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation = (Shri
Shyam Dhar Misra): (a) There is no
integrated central scheme of afforesta-
tion in the Chambal Valley, Soil Con-
servation Schemes, including the aff-
orestation and allieq measures, have
been taken up by the State Govern-
ments concerned, viz., Rajasthan,
Madhya Pradesh and Uttar Pradesh,
under ‘their various development
Plans in the catchments and the ra-
vines of Chambal Valley, According
to,the information furnished by the
State Governments the position in re-
gard to afforestation and pasture de-
velopment in the Chambal Valley is
as indicated below:

Rajasthan.—Against the Third Plan
Target of 34,500 acres, the achieve-
ment was about 49,000 acres.

Madhya Pradesh.—Against Third
Plan Target of 27,200 acres, the achi-
evement was about 19,650 acres,

Uttar Pradesh.—Only the left bank
of the Chambal falls in Uttar Pradesh
where the ravine lands are being
afforested under the Plan Scheme
Afforestation/Reclamation of Ravines’
in a planned manner.
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(b) The short-fall, in the case of
Madhya Pradesh, was mainly due to
lack of adequate funds.

Garden Clubs in Rural Schools

2992. Shri Yashpal Singh: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) whether he has suggested orga-
nisation of garden clubs in lands
usually attached to the rural schools
to be utilised as a training centre ior
vegetable cultivation; and

(b) if so, the measures being taken
to achieve the objective?

The Deputy Minister in the Ministry
of Feod, Agriculture, Community
Development ang Cooperation (Shri
Shinde): (a) and (b). No specific sug-
gestion for garden clubs as such has
been made. As part ¢f the Applied
Nutrition Programme, however, firuit
and vegetable gardens are being deve-
loped at selected village schools for
providing nutrition education through
the production and consumption of
fruits ang vegetables by school child-
ren,

Establishment of Fisheries Corporation
in Kerala

2993. Shri Yashpal Singh:
Shri M. K. Kumaran:
Shri Vasudevan Nair:

Will the Minister of Food, Agricul-
ture Community Development wnd
Cooperation be pleased to state:

(a) whether any representations
have been received from the fishery
industry of Kerala against the esta-
blishment of a Fisheries Corporation;

(b) if so, the nature of the repre-
sentation and

(c) the reaction of Government

thereto?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Govinda Menon): (a) Yes, Sir. Some
representations were received.
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(b) The representations were mainly
against the entry of the Corporation
into the export trade. It was appre-
hended that the interests of the
shrimp export trade would suffer.
Apprehensions were also expressed
about possible adverse effects on
Fisheries Co-operatives.

(c) The representations were care-
fuly examined. It was felt that the
Corporation would serve the interests
of the fish export trade by introduc-
ing modern equipment and facilities
and raising the quality of exports. As
far as Co-operatives are concerned it
is one of the important aims of the
Corporation to assist Fisheries Co-
operatives, and some measures have
already been taken by the Corpora-
tion in this direction, The establish-
ment of the Corporation is therefore
considerad to be in the best interests
of development of fisheries in the
State.

Bridges on National Highway No. 6

2994. Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether all the proposed brid-
ges on National Highway No. 6 pro-
posed to be constructed during the
Third Plan have been completed;
and

(b) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Out

of 3 bridges each costing more than
Rs. 10 lakhs proposed to be con-
structed on National Highway No. 6
during the Third Plan period, 2 have
already been completed and work is
in progress on the remaining one
bridge across the Rupnarain in West
Bengal. This bridge is expected to
be completed by March 1967. The
delay in this bridge has been main-
1y due to the difficulties met during
well sinking operation,
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fafeer  famma-afearaat & fag 99-
Sl i i

fame & whew

2999. =t fagme Imy =
st fosrin fefam -

a7 afwag sgaw AvagA q@
feR  WET qg T F BT FGT
fo:
(%) 71 1966-67 H fage &
§6 qdeq i 71 fawrag F w7
g g =KX

(@) afz &, @ 98 &7 a7 70
g7

ofcg SgEm g qar wde
gt (st daite ) : (F) W (@).
fage «@F ¥ 1966-67 ¥ e
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# [arfew o & femr onacam
L # o ¥ —

(svr aret )

. TIT § oF qdew
i #1 famte (3= 0.50
Tiww & w1 W) b

2. AAGIE ¥ qhe fasny

—

75 &1 famia 0.25
3. TFAT # wieE E=
7% &7 frafe 0.25

4. A9 F FHAT I
ao1 #6771 fain 0.30

5. 97 gq e} 9T qH e
FIAT F7E1 AT ETIAT , 0.50
6. afeer BT waw gfeq
Faifa # afg 0.50
7. ofigeT glawd 0.50
8. WTF THIT 0.45
anr 3.25

weF  fawmr F 1966-67 3
ilgw i & s @) & forg
ot g FT A g —

1. Osh7 ¥ ©F wHeF
et F1 o 0.25
(3=« ¥=Nm  "vwIT
FT AT )
2. QEAT-T-F 157T-
TIwEr 9F) ¥ ot
fau gfeamtsr fawre 0. 50

Rig 0.75
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dm o qE ¥ W

3000. =Y T fafemr
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o TR 30A 12T
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= s |
smAt v gewy fag
= g fog -
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#1 mata @EEar 3w F fau w
AT HWewd 2 S
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afcagw, SgEw, ~Yage aur wiw
= (ft dfw ¥ o (F)
F (w) . WM TF TS AT
qeAT ¥ T 9T wETad 9% 97 &
faglwr &7 3=w FyAlw  @gaar &
feg F1E  afdear s a8 g€
o F fagiT g yenfad g7 7
I[P M 979 F fAu Al
Tl qT 4 afger qd@w T
2 ofeeeT &7 @, B a7
wegaAl, faad safa & W@ &
w AfiE sEEEd ¥ a9 I R
g, ST AT gy | arerfaw faAte-
FE F AN §AE qiw asi ¥ afc-
AT F Qg TN FY AdrEAr
g2
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Commonwealth Court of Appeal

3001. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Law be pleas-
ed to state the stand of Government
in regard to the proposal for a Com-
monwealth Court of Appeal which
was motted in the last Common-
wealth Law Minister’'s Conference
held in London?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): India objected to the
subject of a Commonwealth Court of
Appeal being placed on the agenda
of the London Conference. At the
earlier Conference at Canberra, India
had opposeq this proposal according
to Government’s instructions.  The
majority of the Commonwealth coun-
tries supported India’s stand. Con-
sequently, this subject was not
included in the agenda of the London
Conference but was informally dis-
cussed outside the Conference by a
few countries interested in setting up
such Court. India did not participate
in this informal discussion.

Scarcity of Poultry Feed in Delhi

3002. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there is a great scarcity
of poultry feed in the capital; and

(b) whether efforts have been
made recently to increase the avail-
ability of the feed?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No. But the price at
which 1t was available recently was
very high.
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(b) Yes. To increase the avail-
ability of poultry feed in Delhi at
reasonable price a poultry feed com-
pounding mill has been set up in the
Cooperative Sector, with Govern-
ment of India assistance and ingredi-
ents such as molasses and rice polish
have been made available at con-
trolled prices. Besides maize receiv-
ed under World Food Programme
has also been supplied to the mill.

et w s wT

13002 =Y farfa fasy -
= o Alo faardy :

1 mw, gfe, awafme e

SUT AEMIHAT T FAIN T T FIA
f& .

(7) "oz aa g f5 awI ¥
wrTedlT fawta graeel smw ! aeq1
& fauws o Fodo T F T
garg wra &1  fa Al F smfiaer
FT %74 39 =3f3d &7 g1 91471 21fed
fo@ &1 3wrgd I WEy 7 8T,
L1

(@) afz g, T @ g
feady wifagd & 7

aw, ¥fw, amerfor fawa aar
TEFIT WA § SaNsT (w) sAHER
faw) : (%) |WIT 7g wradr R
f diet 7T AT9EvE  QET STRIVIETOT
FT &4 39 &l &7 AT STAT
=1fgd 1 3o Fo To sAEE T THY &
T AT FT R |

(g) farfiggRe A= =1 feer st
TN AR 99 § gralg AmAel &
fog o i fawr dag ¥ 92 £ wwgR
Ffaarmar § \HwTw & o Amaw
ATESS , WEAT  §UT R H=6l fren
1 Saarew fafrag <&, @i faderr
AT THTIE JATT 9T FF, 1



6335 Written Answers
gifs & sgrarfdt &1 «rg@q agr
T 3 faer s g Ay qf
¥ qoeaT AT FLqHAT ¢ 148 AT
T AT 4T TE &Y a9 & faar
AR AT ag A% GWr W B @i
T o garg afafa 1 g & faar
T og o

o fawr @1 fafaeer &< ¥ @@
g A5 fm, s W@ s
TEEiFT & F WA, AT AR
AFs Fr R el F AN FTAAT-
fora F<r %1 arfaea &fa fagrmar &

Price Controll on Edible Oils

3004. Dr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development and Coopera-
tion be pleased to state:

(a) whether Government propose
to reintroduce price control on edible
oils;

(b) if so, the reasons therefor;

(c) whether any representations
have been received against the rein-
troduction of price control; and

(d) if so, the grounds of the e-
presentation and Government’s reac-
tion thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b}.
No proposal is under consideration of
the Government of India at present
to reintroduce statutory price control
on edible oils including vanaspati.

(¢) and (d). Do not arise.

Increase in Prices of Foodgrains

3005. Shri Shree Narayan Das:
Shrimati Jayaben Shah:
Shri K. C. Pant:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the present position of prices
of important foodgrains prevailing
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in some of the important cities in
different States; and

(b) how they compare with prices
prevailing during the last year?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). A
statement showing the wholesale
prices of important foodgrains pre-
vailing at certain important centres
in various states during the second
week of August 1966 compared to
that of the corresponding period in
the last year is laid on the Table of
the House. [Placed in Library. See
No. LT-6861/66].

Procurement Schemes of States

3006. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:
Shrimati Reng Chakravarity:
Shri Warior:
Shri Daji:
Shri Vasudevan Nair:
Shri Narasimha Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have
made any assessment of the procure-
ment schemes of the various states;

(b) the original targets State-wise
for kharif and rabi crops of 1965-66
and the actual achievements; and

(c) the reasons for the shortfall?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Devel p t and C P -tion (Shri
Govinda Menon): (a) Yes, Sir.

(b) No targets were fixed for pro-
curement of kharif and rabi crops.
A statement indicating the actual
procurement of rice and wheat is

laid on the Table of the House.
[Placed in Library. See No. LT-
6862/661.

(c) Does not arise.
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Development of Border Roads

3007. Shri Madhg Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government have
made a review of the budgetary pro-
vision made by border States for
border road development during
1966-67;

(b) the contribution that the Cen-
tral Government propose to make to
the border road development pro-
gramme of these States during the
current year; and

(c) the improvements likely to be
effected as a result of (a) and (b)
above?

The Minister of Transport, Avia-

tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The
provision made by States in their

budgets is the concern of the respec-
tive State Governments and is re-
viewed by them if and when neces-
sary. The Government of India do
not make these reviews. Presum-
ably, information is required regard-
ing the work of border roads under-
taken by the Border Roads Develop-
ment Board. A provision of
Rs. 10.30 crores exists in the curr-
ent year’s budget of the Board for
grants-in-aid to States for border
roads the States. A review of this
provision is currently in progress, It
is not feasible to assess with precision
the exact mileage of improvement of
roads likely to be effected as a result
of the budget provision. For plann-
ing purposes, the Board aims to
achieve the following targets during
the year—

New Construction—About 500

miles

Improvement—It is not possible.
to make any precise assessment.

Surfacing—About 800 miles.
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Kharif Crop (1966)

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Dr. Ram Monohar Lohia:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have
prepared any plan for the applica-
tion of fertiliser, improved seed and
irrigation for increasing the production
of kharif crop in 1966 on the intensive
scale in selected area and also on ex-
tensive scale to some extent; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Mishra): (a) Yes, Sir.
A special programme known as the
High Yielding Varieties Programme
for intensive cultivation of the newly
identified and evolved high yielding
strains of paddy and wheat and the
hybrids of jowar, bajra and maize,
which are responsive to high levels
of fertilization, has been launched
in selected areas during the current
kharif season. The selected areas
have assured irrigation. Under the
programme arrangements have been
made for adequate and timely supp-
ly of the various inputs like seeds,
fertilizers and pesticides to the far-
mers. In the other areas the normal
agricultural production programmes
are being continued with increased
tempo.

(b) The High-Yielding Varietics
Programme aims at achieving a
rapid ‘break-through’ in agricultural
productivity. The varieties included
in the programme are Taichung
Native-I, Taichung 65, Tainan 3 and

3008.

ADT 27 for paddy, the Mexican
Varieties wviz. Sonara-64 and Lerma
Roj for wheat and the hytrids of

maize, jowar and bajra. The target
of coverage of area under the pro-
gramme during the Fourth Five Year
Plan period is 32.5 million acres
which is estimated to give an addi-
tional production of 255 million
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tonnes of foodgrains. So far as 1966-
67 is concerned, the target of likely
coverage during the kharif season is
about 2J0 million acres and during

the next Rabi season 3.75 million -

acres. The supply of inputs like
seeds, fertilizers, pesticides, etc. and
credit has been assured to the far-

mers for the success of the pro-
gramme. The State Govrnments are
also taking steps to strengthen the
field extension agency through ap-

pointment of additional staff at the
district and block levels to provide
intensive technical guidance and
assistance to the farmers in the
adoption of improved technology and
to ensure closer supervision over
field operations.

Standardisation of Trainer Aircraft
3009. Shri Bagri:
Dr. Ram Monohar Lohia:
Shri Kishen Pattnayak:
Shri Maurya:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given
to Unstarred Question No. 4398 on
the 26th April, 1966 regarding train-
er aircraft and state:

(a) whether the question of Stan-
dardisation of a single aircraft for
training purposes to be used by the
Flying Clubs as well as the Indian
Air Yorce has since been taken; and

(b) if not,
delay?

the reasons for 'the

The Minister of Transport, Aviation
Shipping an@ Tourism (Shri Sanjiva
Reddy): (a) No, Sir.

.(b) The requirements of the Air
Force and Flying Clubs are not en-
tirely similar. The question of deve-
loping a design which will meet the
requirements of both,
needs very detailed examination ind
study by experts. This is being done
in consultation with the Ministry of

1457 (ai) D—4

therefore, .
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Defence and is at present in a for-
mative stage.

Panchayati Raj System

3010. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starred Question
No. 558 on the 15th March, 1966 and
state:

(a) the further progress made in
the matter of introduction of Pan-
chayati Raj system in India; angd

(b) the action taken to make other
States fall in line with the policy of
introduction of Panchayati Raj
system?

The Deputy Minister of Food, Agri-
culture, Community ‘Development
and Cooperation (Shri Shinde): (a)
Panchayati Rai has not yet been in-
troduced in the States mentioned m
part (b) of the quesfion answered
on the 15th March, 1966.

(b) The need for early finalisation
of the programme for introducing
it has since been brought to the at-
tention of the States concerned, ex-

-cept for Nagaland.

TETACCT AT W AETAA

3011. = g% AT wTAA :
=t TRwETE
=t T ey :

Favam, ¥iw, amafes  foea
qM wEETT qAY A AATY F FU FG
f:

(%) a1 ag @= ¢ fs wea RO H
TETT qEd Gl F M1 H1 agraar
% fo T waFT, @ qA A FA
W 14,5 @1 21 9§ sfy fe
F @Eraat  Srd g3 q fadew w1
F fo¥r 104,300 fm FTgA E
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(") =1 owrowed &at § 12
fretmm g T g9 FT OIS AW
FieT aTaT &

(1) 7arag Nawifs oo
qd 3 &9 ¥ qg qEAAT-HT T HX
fear mar ar faew  oformess
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JHTF AT 9T ; AT .
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AFWY HAWT § TET-AAT (o e
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FFmagd SaTel ¥ @i I A
d@wr w7 A fama frara anfz

. @q ¥ fa¥ daw g9+ afawrd =i
Fo s for ok § | ot ot ®
Hqer &% g ® ¥ wgrer
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Fr QT gglaaT I gt W faafa
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(g) s agt « @t Y ErETa
3faq qger A gl W AT 9 §
garfy, g@a@ A= qg safwat § (S
f& wgraar F14T X Ig a1 ERA §)
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sfeq afq dwrg A Y g AR

ag #Tarer  faafw fRrar T g
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¥ 30 ym wfy a=a71 wfafeq sk
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Litigation Assistance to the Poor
3012. Shri P. R. Chakraverti:
Shri H. C, Linga Reddy:
Will the Minister of Law be pleas-
ed to state:

(a) whether any arrangements are
being made to help the poor in the
matter of free of cost of litigation,
both as regards criminal and civil
litigation; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C, R, Pattabhi
Raman): (a) Administration of the
subject of Legal Aid to Poor is the
responsibility of the State Govern-
ment.

(b) Schemes for Legal Aid to the
Poor including members of the Sche-
duled Castes and Scheduled Tribes,
have, so far as we are aware, been
framed by eight States and for Union
Territories.

Ty gnd Ag av §fen queeTE
FRART T fawra w1 afaweq
riu

3013. =t fFear e ¢
st fazaara qndw

F1 qfcage, IEaW, AHER AqT A
Hd 12 WG, 1966 F HATUfwT
997 &7 3569 & IAL & gag F
A TR FY FATFW F :

(F) 7T 9w, 1966 F1 FTo-
qug garé og W Efem wamtEa F 13-
TRET ¥ sl fawta & gdem ¥
afgaea g1 99 F w10 F JT W
a g FTA wE g AR

(@) afeg, avsas a1 '
fagar & 7
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| ofcagd, Sy, g qan o
[ @AY (st Aol @) ¢ (F) g0

(@) sad ggewse grmar gfe
faama ooy 3 o @ 9!
N IgF AT HS AW F AN
F R A FY feafq § famma s
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A Y afmrea ol

Maintenance Allowance to divorced "
Women

3014. Shrimati Savitri Nigam: Will
the Minister of Law be pleased to
state:

(a) whether it is a fact that the
divorceq women who decide to remain
unmarried find it difficult to get main-

‘ tenance allowance from their hus-
bands and some times they get noth-
ing for years together as required un-
der the relevant Acts and Laws; and

(b) if so, the action proposed to be
taken by Government in the ‘matter?,

The Minister of State in the Minis-
_try of Law (Shri C, R. Pattabhi
Raman): (a) This Ministry has no in-
formation in this respect.

(b) Does not arise.

Appointment of Non-Government
Staff in Headquarters 'of Indian
Council of Agricultural Research

3015, Shri Maurya:
Shri Bagri:

Will the Minister of Foed, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that there is
any objection from the Audit about
the appointment of non-Government
staff at the headquarters of the Indian
Council of Agricultural Research;

(b) if so, why non-Government staff
have been appointed; and.

(c) the reaction of Government
thereto?
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The Deéputy Minister in the Minis-
try of Food, Agriculture, Community
Development anqg Cooperation (Shri
Shyam Dhar Misra): (a) Yes, the ob-
jection was in respect of ministerial
posts only. They did not object to the
creation of technical posts on thé non-
Government side,

(b) and (c). The audit was informed
that although it was the responsibility
of the Govt. of India to provide the
secretariat of the Council at head-
quarters, ministerial posts were creat-
ed on the non-Govt. side for the im-
plementation of research and plan
schemes for which the Government
did not provide any staff.

Appointment of Non-Government
Staff in Indian Council of Agricultura]
Resea.rch.

3016. Shri Maurya:
Shri Bagri:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Constitution of the Indian Council of
Agricultural Research prohibits ap-
pointment of non-Government staff at
the headquarters;

(b) if so, the reasons for appointing
large number of non-Government
staff at the headquarters;

(c) whether there has been any re-
presentation from the Government

_staff in this regard; and

(d) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).

The Constitution of the I.C.A.R. does
not debar the appointment of techni-
cal staff at the Headquarters in the
various Schemes. It, however, pro-
vides that secretariat staff will be pro-
vided by the Government of India.
The existing non-Government staff at
Headquarters consist of technical staff
and also some ministerial staff, the
appointment of which became neces-
sary to look after the administrative
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and accounts work of the Plan
Schemes at Headquarters as the Govt.
of India did not provide any Minis-
terial staff for these Schemes.

(c) Yes. Some representations from
Government staff . dated 18-6-1966
have been received.

-

(d) The Govt. staff have represent-
ed that no ministerial posts should
have been created on non-Govt. side
and that their rights for appointment/
promotion to such posts should be
protected.

Meeting of Senior Staff Council in
Department of Agriculture

3017. Shri Maurya:
Shri Bagri:

‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be plecased to state:

(a) whether it is a fac¢t that there
have been no senior Staff Council
meeting for the last two and a half
years in the Department of Agricul-
ture;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the members of the said Council pro-
tested not to attenidd the meeting since
their grievances were not heard; and

(d) if so, the steps taken by Gov-
ernment in this regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No Sir, the
last meeting of the Senior Staff Coun-
cil was held on 20-8-66.

(b) Does not arise.
(¢) No.
{d) Does not arise.

External Assistance for Road Works

3018. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will ‘the Minister of Transport,
Aviation, Shipping and Tourism be
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pleased to state the arnount received
in the form of external assistance for
road works in the country during
1965-66?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): Out of a credit of about
Rs. 28'5 crores arranged from the In-
ternational Development Association
in June 1961 for certain road works,
a sum of Rs. 3'07 crores was utilised
during 1965-66.

Development of Road Transport

3019. Shrimati Savitri Nigam:
Shri Daljit Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether certain states have
formulated five year plans for the
development of road transport;

(b) if so, their names; and

(c) the progress made in their im-
plementation?

- The Minister of Transport, Aviation,

Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). The Fourtk
Plan programmes of State Govern-
ments for different sectors including
road transport are to be formulated
in keeping with the Draft Outline of
the Fourth Plan which is to be fina-
lised by the Planning Commission
shortly. These programmes will be
considered for implementation in the
Fourth Plan period.

Shipping Tonnage

3020. Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether any assessment has
been made of the total reguiremert
of the shipping tonnage by the erd
of the Fourth Five Year Plan; and



6347 Written Answers

(b) whether any target has been
fixed for the increase of .the shipping
tonnage during the same period?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) During the Fourth Five Year
Plan, besides the replacement of
obsolete tonnage of about 200,006
GRT, a net addition of about 1'5 mil-
lion GRT is envisaged. At the end of
the Fourth Plan, the total tonnage :n
operation is expected to be ground 3
million GRT.

FI-AE (FFNE) W IAEA

3021. & WFEA A AHT :
= Ao wATo fzady :
st ®o Wo AW :
At gam gaa ¢

w1 g, ¥fw, aeafas fawra
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AW &1 wafa & fag e dd &
fowr & @ 7 7w faer W § —

1965-66 ¥
yegrfaeg e

drady Frorar & as7

L arfyr FITaE

(fredre) . 15074 12376
2 Vgl FErEm

(fredte) . 44 379

LA.C. Pilot-Air Hostess Pispute

3022. Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased 1o state:

(a) whether the inquiry into the
cancellation of a Lucknow bound flight
about three months back arising out of
a Pilot-Air Hostess dispute has been
completed;

(b) if so, the action taken against
those responsible for the cancellation
of the flight; and

(c) whether it is a fact that the
pilot who refused to take off has been
let-off with a mere warning while
the air-hostess has been severely
penalised?

" The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Air Hostess was awarded the
punishment of reduction in salary by
2 stages. The Pilot was issued with
a warning letter to be more careful
in such matters in the future.

(c) No, Sir. The Pilot did not re-
fuse to take off. The charge against
him was that he brought the aircraft
back to Parking bay from the take
off point. The Air Hostess refused to
carry out the orders of the Comman-
der as well as of the Area Manager,
Delhi.
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Utilisation of Land

3023. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there is any programme.

for utilisation of lands where the soil
conservation work has been done;

(b) the total acreage of land uti-
lisation in various States so far where
this programme has been carried out;
and .

(¢) whether any irrigation facility
could be given to those lands which
are already under utilisation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). The
required information is being collect-
ed from the States/Union Territories
and will be placed on the Table of
the Sabha. as soon as it is received
from all of them.
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Roads in North Bihar

3025. Shri Bibhuti Mishra: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

. (a) whether it is a fact that the
Bihar Government has submitted a
proposal to the Centra] Government
for the construction of 3 road in Nor-
thern areas of Champaran, Muzaffar-
Darbhanga and Purnea
districts; and

(b) if so, how far
Government have
scheme?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Presumably,
the Hon’ble Member is referring to
the proposal made by the Bihar Gov-
ernment recently for the construc-
tion of g road from Bhainsalotar in
the Champaran District to Poakhali in
the Purnea District along the northern -
fringe of the State. A demand about
this road was presented to the Union
Minister of Defence also during his
visit to Bihar in July 1965. The
matter was examined and the State
Government were informed that the
Government of India were already

the Central
approved this



L

6351 Written Answers
developing an arterial road from
Bareilly to Amingaon which covered
. a large area of North Bihar and that

the proposed road further north might

be considered as part of the normal
State Plan for roads.

Supply of Adulterated Wheat

3026. Shri Bibhuti Mishra:
shri D. D, Puri:

Will the Minister of Food, ‘Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report
published in the ‘Indian Nation’ issued
from Patna dated the 29th May, 1966
under the heading ‘Stone Chips in
Wheat’;

(b) if so, whether any investiga-
tion has been made regarding adul-
teration of wheat supplied to the con-
sumers; and [

(c) the action taken therecon?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (§hri
Govinda Menon): (a) Yes, Sir.

(b) and (c). Allegations contained
in the news item referred to have
been investigated and no such adul-
teration of wheat, as alleged, was

detected.
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Demands of Port and Dock Workers,
_ Calcutta

3030. Shri P C. Borooah:. Wil] the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether tHe All-India Port and
Dock Workers’ Federation in their
special meeting held in Calcutta on
the 1st July, 1966 called upon
workerse for direct action for the
realisation of their demands;

(b) if so, their main demands; and

(¢) Government’s reaction thereto?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) Yes.

(b) The main demands of the All
India Port and Dock Workers’ Fede-
ration related to the grant of bonus,
children’s education allowance and
reimbursement of tuition fees to Port
and Dock Workers, improvement in
the retirement benefits, increase in
the dearness allowance, setting up of
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a Dock Labour Board at Kandla and
reconstitution of the Calcutta Dock
Labour Board.

(c) These demands were discussed
at meetings held on the 19th and 20th
July, 1966 with the representatives of
the All India port and Dock Workers’
Federation and certain conclusions
were reached as a result of which the
Federation agreed not to resort to
direct action.

Political Broadcasts over All-India
Radio
3031. Shri Kajrolkar:
Shri Bibhuti Mishra;
Shrimati Vimla Devi:
Shri Ram Harkh Yadav:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Election Commissioner has proposed
to call a meeting of all political par-
ties to consider the question of politi-
cal broadcasts over the All-India
Radio in  connection with the coming
General Elections;

(b) if so, the formula proposed by
Government; and

(c) the reactions of various politi-
cal parties thereto?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir. A meeting
has been held on the 20th August,
1966.

(b) and (c). Government have not
proposed any formula. A report on
the out-come of the meeting is await-
ed from the Election Commission.

Bakeries from Canada

3032. Shri Basumatari: Will .the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that Canada
announced a gift of three modern
bakeries to India under the Colombo
Plan;

" 30337Shri P. B. Chakraverti:

A
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(b) if so, where these bakeries will
be installed; and

(c) the production capacity of these
bakeries?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). An .
offer has been received from the
Canadian Government for supply of
three modern bakeries to India as a
gift under the Colombo Plan. .The
capacity of each Unit is 35,000 loaves
of 400 grms. per day. A proposal to
locate these Units at Chandighrh,
Hyderabad and Kanpur is wunder
consideration.

Loans from Banks for Cooperatives

-

Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Will the Minister of Food, Agricul-

ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have de-
cided to stand guarantee in respect
of the deposits that the cooperatives
have to keep with the banks for
securing loans against goods; and

(b) if so, the steps taken by Gov-
ernment to ensure regular supplies of
commodities to the cooperatives?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Gov-
ernment of Tndia have decided to
guarantee losses if any, to the exten-
of 25 p.c. of all advances made by
selected banks to the wholesale con-
sumer stores and their federations,
subject to certain maximum limits.

(b) A supply Organisation has
been set up in the Ministry which
in collaboration with the Commis-
sioner for Civil Supplies in the Minis-
try of Commerce will ensure that re-
quisite supplies of essentia] commodi~
ties are regularly made to the con-
sumer cooperatives by the manufac-
turers and other agencies.
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Import Price of American Foodgrains  greg qrre site dma & @ #1 o

3034. Shri Kishen Pattnayak: A FAwE
‘Dr. Ram Manohar Lohia:
Shri Madhu Limaye: 3035. ot FFaw :
Will the Minister of Food, Agricul- &t frzara qiesw
gu‘e, Community Development and Fr aftagw, IgTw, AagA  aa
ti : . . . = o
ooperation be pleased to state B a8 X FT % e
" (a) the import price df American - .
Wheat, milo and other foodgrains per (%) =1 ag v & f& a<ve ¥
quintal (average); ST FT @I FT TAAT F GO TS

(b) the price charged by the Centre  §NR ¥ fRaTY #T Y FIFATH 47T Y
for the supplies made avallable to the %
States per quintal; ’

(c) the element of subsidy per (@) afz gi, It QAT TFaray w7
quintal if any; and qei-nE qii ;1§ ; WK

(d) the prices charged by the Cen-
tre from consumers in the Centrally (‘l’) SEER R &) fqﬁﬂ SINN)
Administered Areas and by the vari- HF T HIHIT § 7

ous States from their consumers per .
afvag, 3gaA, AtAgw aqr wda

quintal?

The Minister of State in the Minis- “ 1 (0 0 ) : (%) 7 ().
try of Foed, Agriculture, Community T¥9W §T [ TgA FTAT HIeaqul AfeT:
Development and Cooperation (Shri qd #7 HT a2 qvell Afedi & faendy
Govinda Menon): (a) to (c). The _ .
current economic prices of foodgrains F TEITT T FETT A H1T fﬁﬁ Elei
imported from America, the prices ¥ fara wfews memaq fFy § —-
charged by the Centre from the States

and the element of subsidy involved, 1. AXWIT FT AT G ET (‘f‘ﬂ' ¥
per quintal, are as below:— TF gIEF a—a) PG
frran
Economic Price at  Amount .
‘prioegler Whidéb oi ) 2. FTAST F AT (W0 A OF
uint issued by subsidy P
d Centre to_ borne by ggraTw J&) ¥ FF (a0
tates  the Govt, )
of Indi # CF WEEAT Aq) TG
e )
¥
Rs. Rs. Rs. 3. ST & MRETE § FWOEM
Wheat . 65-91 50-00  15-91 (el # @EEF A<)
Milo . 5294 3300  19'94 T famra
4. qrEt & MErEd § fasrar o
No rice has so far been imported T qfedi v AyaTaT wEEar qEEeEy
from America during the current fin- °* qrefeas HeggAT o Afgal &1 gwed
ancia] year. '
Y Fgwaifaa faFra AT Sa& gr0 Seaw

(d) The required information is gfaen F7 o fagre < forgr wgr g \

contained in the statement laid on S-S
the Table of the House. [Placed in 3 WoAa7 SITIANE aaT sex Fwafeaaueft

Library. See No. LT-6863/66]. o< et & |
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Import of Soya Bean OQil

3036. Shri P. C. Borovah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) w"hether the Vanaspati manu-
facturers have represented against the
levy of 50 per cent import duty on
soya bean oil, and demanded an in-
crease in prices of vanaspati;

(b) how far the rise in the prices
of vanaspati is warranted according
to Government estimate, on account
of this increase in import duty; and

(c) Government’s reaction to the
representations?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development ard Cooperation (Shri
Shinde): (a) Import duty on soya bean
oil continues to be levied at the con-
cessional rate of 10 per cent ad
valorem. No representation has been
received from vanaspati manufac-
turers in this regard.

(b) and (c¢). Do not arise.
Scarcity of Sugar

3037. Shri Ramachandra ‘Ulaka:
- Shri Dhuleshwar Meena:

Will the Minister of Food, Agri-
culture, Community Development
and Cooperation be pleased to state:

(a) the latest position with regard
to the stocks of sugar in the various
States;

(b) the prevailing retail prices of
sugar in different parts of the coun-
try;

(c) whether complaints have been
received regarding scarcity in some
parts of the country; and

(d) if so, the action taken by Gov-
ernment thereon?
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. The Deputy Minister in the Minis-
try of Foed, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a): A statement showing
stocks of sugar with factories in
various States on Tth August, 1966,
is attached.

(b). A statement showing the pre-
vailing retail prices of sugar in va-
rious consuming centres in the coun-
try is laid on the Table of the House
[Placed in Library. See No. LT-6864/
661.

(¢) No, Sir,
(d) Does not arise.

National Agricultural gervice Cor-
poration

3038. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Food, Agri-
culture, Community Development
ang Cooperation be pleased to refer
to the reply diven to Starred Ques-
tion No. 1478 on the 3rd May, 1966
and state:

" (a) whether the recommendations
of the Fertiliser Cormmittee regard-
ing the establishment of a National
Agricultural  Service Corporation
have since been examined; and

(b) if so, the result thereof?

The Deputy Minister in the Mini-
stry of Food, Agricaulture, Commu-
nity Development and Cooperation
(Shri Shyam Dhar Misra): (a) and
(b). The recommendation of the
Committee on Fertilisers is for the
setting up of a Fertiliser Promotion
Corporation, which may later on,
after the Promotion Corporation has
spread its activities throughout the
country be converted into . National
Agricultural Service Corporation.
The first ,stage, namely, the setting
up of a Fertiliser Promotion Cor-
poration is under consideration of
the Government of India, The ques
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tion of enlargement of its scope will
arise only if the Fertiliser Promo-
tion Corporation is set up and has
spread its activities through out the
country.

Hotel in Bombay with Hilton Col-
. laboration

3029. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Hukam Chand Kachha-
vaiya:
Shri Rameshwaranand:
Shri Raghunath Singh:

Will the Minister of Transport,
Aviation Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No. 1481 on the 3rd
May, 1966 and state the progress since
made in regard to the establishment
of a hotel in Bombay in collaboration
with M|s. Hiltons?

The Minister of Transport, Avia-
tion, Shipping and ' Tourism (Shri
Sanjiva Reddy): An Indian party is
carrying on negotiations with Hiltons
for setting up a luxury hotel in Bom-
bay. After finalising the agreement,
the Indian party would submit it to
Government for approval, before en-
tering into an agreement with Hiltons.

Central Staff College

3040. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No.
4778 on the 3rd May, 1966 and state:

(a) whether the details with regard
to the proposal to set up a Central
Staff College during the Fourth Five
Year Plan period have since been
examined by Government; and

(b) if so, the results thereof?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
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details of the proposal are still under
examination.

Law on Adoption of Children

3041. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Law be pleased
to refer to the reply given to Uns-
tarred Question No. 4779 on the 3rd
May, 1966 angd state:

(a) whether the question of bring-
ing the law on the adoption of child-
ren has since been considered; and

{(b) if go, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) and (b). The matter is
still under consideration.

Consumer Cooperative Societies

3042. Shri P, R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Central Govern-
ment have urged the State Govern-
ments to take the help of more orga-
nisations of women in setting up new
Consumer Cooperative Societies;

(b) whether a detaileq pfogramme
has been formulated at a Conference
of State officials;

(c) whether the Central Govern-
ment have told the States that it will
not insist on matching contribution
of share capital being raised in ad-
vance by the wholesale stores; and

(d) whether the States Federation
of Consumers Store have been duly
constituted?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.
The Government of India have urged
upon the States. to enlist the active
participation of women in large num-
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bers with the working of consumer
cooperatives.

(b) Yes, Sir. The programme to be
undertaken during the current year
was fomulated in a conference of state
officials held in Delhi in June 1966.

(¢c) The requirement of matching
contribution towards share capital has
been waived for a period of five years,
only in the case of department stores
to be set up by wholesale stores. A
stipulation has, however, been made
that the wrholesale storeg must raise
enough shzre capital of their own so
as to be able to retire 50 per cent of
the government’s contribution within
a period of five years. There has been
no such waiver in the case of whole-
sale stores or primaries.

(d) State Federations of consu-
mers’ stores have been duly constitut-
ed in 13 states viz. Assam, West Ben-
gal, Bihar, Orissa, U. P, Punjab, M.P,,
Gujarat, Maharashtra, Mysore, Andhra
Pradesh, Madras and Kerala.

Evaluation of Panchayati Raj in
Punjab

Shri P, R. Chakraverti:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

3048.

(a) whether the attention of Gov-

" ernment has been drawn to the obser-

vations made by the 11-member Com-

+ mittee appointed by the Punjab Gov-

ernment to evaluate panchayati Raj

highlighting the “ineffective and in-

different” role of panchayati samitis
in the rgral areas;

(b) whether Government have taken
into consideration the evaluation re-
vorts of other States as well with re-
gard to the functioning of democratic
decentralisation: and :

(c) the steps taken to rectify the
mistakes in the Panchayati Raj Act
and also the technique of its opera-
tion?
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The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) and (b). Yes, Sir.

(c) The need for removing defetts
and strengthening the working of
Panchayati Raj system is kept cons-
tently in view. Arising from assess-
ments of the experience gained in ac-
tua] working, and based on the re-
sults of studies and evaluations car-
ried out from time to time, State Gov-
ernments are advised to take appro-
priate measures for effecting needed
improvement.

Haldia Project

3044. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:

Will the Minister ot Transport,
Aviation, Shipping and Tourism be
pleased to state!

(a) whether the construction of
Haldia Port has been affected due to
devaluation;

(b) if so, how it has been affected;
ang

(c)'how Government px:opose to
meet the financial aspect of the new
estimate?

The Minister of Transport, Aviation,
Shinping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The construction
of the Haldia Project has not been
in any way affected due to devalua-
tion though, as a result of devaluation,
the foreign exchange .expenditure ex-
pressed in rupees will be higher.

(c). Does not arise,

Sugar Factory in Punjab

3045. Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, C ity Develop t and Co-
operation be pleased to state:

(a) whether it is a fact that sugar
factory will be set up in the sub-
division of Ferozepur, Punjab;



6365  Written Answers

(b) if so, when; and

(c) the total amount likely to be
incurred on the sugar factory?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). No application
has been received for the grant of a
licence requireq under the Industries
.(Dev. & Reg.) Act, 1951 for the set-
ting up of a sugar factory in the sub-
division of Ferozepur, Punjab,

Roads Damageq by Floods in Assam

3046, Shri P. C. Borooah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the extent and length of border
roads and National Highways damaged
by floods in Assam this year; and

(b) the action taken to put the da-
maged roads in order?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) About 96 kilometres of
N